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LEGISLATIVE ASSEMBLY.
Saturday, 21st March, 1995.

The Assembly met in the Assembly Chamber at Eleven of the Cleck,
Mr. President in the Chair.

MEMBERS SWORN:

Mr. Andrew Gourlay Clow, M.L.A. (Industries Department: Nominated
Official), and Mr. Robert Blair Milne, M.I..A. (Legislative Department :
Nominated Official).

DEATH OF THE MARQUESS CURZON.

The Honourable Sir Alexander Muddiman (Home Member):
Sir, I have a melancholy duty to perform to-day. I¢ has been gencrally
known for some days past that the Marquess Curzon was seriously ill but
the news of his death yesterday came, T think, as a shock to the public.
It was received by the Government of India with profound ‘sorrow and
regret and it seems but fitting that this should be expressed in this House
which is the descendant of the Legislature which often listened to h's
cloquent voice with rapt attention. The sad news will rapidly penetrate
to the remote places of the whole East through—to use his own pregnant
phrase—'‘ the whispering galleries of Asia *', but it must nccessarily
swaken many memories in this country, for Lord Curzon was Viceroy and
Governor Gencral for a period longer than any other occupant of that
oxalted post. It is now nearly 20 vears since he demitted office and those
who scrved with him and knew him personally are becoming increasingly
few, but the shadow of his great name remains.: India, and Delhi in
particular, bear triumphant witness to his devoted and passionate intercst
in the past and the things of the past. He lived to sce the enlightened
policy  which he introduced in regard to the momorials of India’s great and
varied history brought to a trinmphant issue and Indis owes a great debt
to him in this respeet. If that were all, that in itself would be an abiding
claim to fame. But therc was much more. The carcer which ended
yesterday included, besides the vears of his Viceroyalty, many years of
devoted service in the highest offices under the Crown. This is not the
time, nor the place, nor am I the perscn to attempt to review or to pues
judgment, on the events of a career such as this. That will be the work
for higtorians of the time in which he lived, for his life was go intertwined
with great events that its story is almost the history of the period. The
feeling which is uppermost in myv mind and which T desire to express,
however feebly, in this House is the sense of logs—the feeling that a great
character has left the world’s stage on which he strode so impressive a
figure and that the world is poorer by his loss. His remarkable mental
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[Sir Alexander Muddiman.]
capacity, his dominating personality, his great powers of oratory, his
devotion to the service of the Crown made him by common’ consent one
of the most remarkable personages of his day. The Empire which he
served so long may well feel to-day :

** Now is the stately column broke,
The beacon light is quenched in smoke,
The trumpet's silver sound is still,
The warder silent on the Hill.”

Mr. President: In associating the Chair with this expression of regret,
1 will convey to His Majesty's (overmment and to the reldtives of the
lnte Marquess Curzon the words which you, S8ir, have chosen to salute
the passing of a great servant of the Crown. '

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following Message has been reccived
from the Secretary of the Council of State:

‘““1 am directed to inform you that the Bill to fix the duty on salt manufactured
in, or imported by land into, certain parts of British India, to remit or vary certain
duties leviable. under the Indian Tarff Act, 1804, to fix maximum rates of postage
under the Indian Post Office Act, 1898, to reduce the import and excise duties on motor
spirit, further to amend the Indinn Paper Currency Act, 1823, and to fix rates of
incomo-tax, which was passed by the Legislative Assembly at a meeting held on the
18th March, 1925, was passed by the Council of State on the 20th March, 1925, with

the following amendment :
‘ In snb-clause (1) of clause 2 of the Bill, for the words ' one rupee * Lthe words ‘ one

rupee and four annus ' were substituted.’
The Council requests the concurrence of the Legislative Assembly in the amendment."

Sir, T luy on the table the 13ill, as amended by the Council of State.

THE INDIAN FINANCE BILL.
The Honourable Bir Basil Blackett (I"inance Member): Sir, I rise to

move :

* That the amendment made by the Council of Biate in the Indian Finance ‘Bill be
taken into consideration.”

The amendment made by the Council of State is in clause 2 of the
Bill and is the addition of the words ** and four annas '’ in regard to the
rate of salt duty. It has the offect of bringing back the rate of duty on
salt to the rate st which it stands at present and the rate at which it was
originally proposed by the Government to continue it for the ensuing vear.
The House will remember that when the Bill was under consideration in
this House, several motions were moved and carried to a division in regard
fo the rate of duty, and T think it was to some extent to the: surprise of
the House that the particular motion to reduce the duty from Rs, 1-4-0
to» Re. 1 was carried. There was, 1 think, a feeling in all quarters of the
‘House that the full significance of that amendment had not been altogether
grusped at the time that it was carried, (Mr. Jamnadas M. Mehta. ““ No.”)
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and the Government of India felt that it was desirable, if possible, that
another opportunity should be given to this House to consider this matter
in relation to the finances. of the year as a whole. The question before
us is now reduced to a very simple one. It is the question whether the
rate of duty for the year 1925-26 on salt is to be Rs. 1-4-0 or Re, 1. The
effect of a reduction of the salt duty to one rupee will be, as 1 have already
‘stated to the House, a loss of revenue in the year 1925.26 amounting
approximately to Rs, 90 lakhs and a recurring loss for «1926-27 and the
vears thereafter of Rs. 125 lakhs. The Budget, as originally introduced,
showed a total surplus of Rs. 824 lakhs of which Rs. 268 lakhs were re-
garded as recurring and Re. 66 lakhs as non-rceurring. In order to put
‘the matter fully in its proper relation it is desirable in this connection to
remember also the Bengal contribution of Rs. 63 lakhs. If you would
treat that as part of the surplus for the year, the surplus for tlie vear in
the Budget, as originally introduced, was Rs. 387 lakhs of which Rs. 831
1akhs were recurring and Rs. 56 lakhs were non-recurring. The effect of
the reduction of the salt duty is to reduce the recurring surplus to Rs. 2006
lukhs, that is to say, Rs. 143 plus 83 lakhs—143 lakhs withous the Bengal
contribution and Rs. 206 lakhs including the Bengal contribution, while
the non-recurring surplus becomes Rs. 91 lakhs and the total NIa. 207
lakhs. In any case it is clear that the amount of surplus that is available
for distribution to the provinces on a recurring basis must be reduced to
Rs. 206 lakhs ineluding anything that may be given to Bengal, that is,
if the reduction of the salt duty stands as proposed.

Now, the first point to remember is that the Govermment of
India and this House are committed to the view that reduction
and eventual oxtinetion of the yvincial contributions should
be the goal and is the goal of ourf financial policy and that we
aim at arriving at that goal at the earliest possible moment. The Honour-
able Pundit, the Leader of the Swaraj Party in this House, himself stated
that he regurded it as most undesirablo that there should be any reduction
in the amount set aside originally in the Budget for the relief of the pro-
vinces, The effect of a reduction of the salt tax must unfortunately be
to reduce the amount of that relief. It is clear, therefore, that the Houce
must exercise its responsibility in choosing between the one or the other.
T have been told that this is in the nature of a threat. I would put it
to the House that there is no question of a threat: it is merely the inoevit-
able position as the figures stand. There is no question now of anything
except the amount of the surplus. The amount «f the surplus depends
simply and solely on the rate at which the salt duty stands. The amount
of surplus will be reduced by Re. 125 lakhs recurring if the wsalt dutly is
reduced to one rupee, and the only question that then remaing is how tn
distribute the reduced surplus.

The choice before us is the distribution of the surplus in the form
suggested in the Resolution that stends on the paper and the salt tax at
Rs. 1-4-0, or some smaller relief to the provinces and the ‘salt duty at one
rupee. My Honourable friend, Diwan Bahadur Rangachariar, pointed out
the dther day that at Rs. 1-4-0 the salt duty ir at the same rate as it stood
at when the reforms were inaugurated, when the Meston Settlement took
place and the contributions of the provinces were fixed. The position a
vear ago was somewhat different. We were then considering the question
of the reduction of the salt duty from a higher rate back to the rate at
which it stood when the reforms were inaugurated. This year it is a choice

A2
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between a reduction of the provincial contributions and & reduction of the
salt tux below the figure at which it stood in 1921. I do not think that at
this stage I need do more than put the problem before the House
as it stands. Relief to the provinces has been the goal of the Government
of India's financial policy now for some years and this year we felt that we
were in u position to make a real snd substantial beginning. We fell
further that in the interests of the poor man most particularly, this relief
to the provineds was urgently demanded, that far more truc consideration
would be paid to the intcrests of the poor tax-payer by a reduction in
the provincial contributions than by this suggested reduction in the salt
tax, and that the claim that the salt tax ought to be reduced in the interests
of the poor tax-payer is one which at the present moment will not stund
examination by those who are thinking of the true interests of India in the
next generation. If the poor tax-payer is poor, it is partly at any rate be-
cause education has not reached him, because the sanitary conditions under
which he lives have not been improved as much as they might be now, and
because the money has not been available to give him an opportunity of
a better life. And it will be by giving him an opportunity of that better
life that we shall better serve the interests of the poor tax-payer to-day
and of his children in the next generation thun by making this reduction
in the salt duty, which, as has been pointed out eloquently by my Honour-
able friend, Mr. Bipin Chandra Pal, can reach the individual only to the
extent of three-fifths of an anna a year, and cannot, I think, for a moment,
be regarded as o satisfactory, or at any rate, an adequate compensation
for the loss of opportunities of improved cdueation, improved medical
attendance and improved conditions generally which reduetion of the pro-
vinciul contributions puts within his reach.

Sir, I move the motion that stands in my name.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): The Honourable Member has not indicated to the House, if the
sult duty stood at one rupee and the rcecurring surplus was reduced to
Rs. 206 lekhs, what the rateable reduction of the provinecial contributions
would be on that basis. For instance, taking Madras, we would have got
ono crore 26 lakhs under the surplus as it stood before. What would be

the amount which Madras will get, for instance, under the reduced
surplus?

The Honourable Sir Basil Blackett: That is a hypothetieal question
which the Government of Indin have not thought it necessary to decide
until they know the doecigion of the House on the question of the salt tax.
All T ean say is that it means a reduction of the amount available for
recurring relief to the provinces of 125 lakhs.

Pandit Motilal Nehru (Citics of the United Proviuees, Non-Muham-
magdun Urban): I rise to oppose the motion.  This House after n full-dress
debnte reduced the salt duty from L. 1-4-0 to rupec one. We ares now
naked to reconsider our decision, because the Council of State has agnin
restored the original duty which was proposed by the Govermment. Sir,
the netion of the Council of State was expected and fully anticipated when
we eame to our decision. Nothing new has happened. No new facts have
been brought to light. No new arguments have been advanced. It is the
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same old story of provincial contributions versus salt duty. We, Sir, refuse
to recognise these us rival claimants. We want our food and we want our
salt to eat it with. The relief to provinces is the food which the provinces
require and the relief in salt duty will give them the salt they want to eat
it with. But we are told by the Treasury Bench, who consider themselves
the salt of the eurth, that we can only have one or the other, Now, Sir,
we feel that we shall not be true to our salt if we did not insist upon
both. We have satisfied ourselves that you can give us both. You can
find all the money you need for your own purposes. You can find over a
crore of rupees to carry out the recommendations of the Lee Commission and
you can find money for a hundred other things. You have a huge military
expenditure. The lenst retrenchment if you were only so minded would
give you all the money that you. require to give relief in both the direc-
tions that we seek. At any rate we refuse to make a choice between these
two, both of which are absolutely necessary. The choice will be yours, and
not ours. I think, Sir, that that sums up the whole position and T need

not take up the time of the House at any length. Sir, I oppose the
motion. :

Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arcot: Non-Muhummadan Rural): 8ir, having been myself u party to
carrying the motion to reduce the sult tax to one rupee, as n result of
which the Honourable the Finance Momber has given a threat thut the
provinces would suffer, and which threat if given effect to would very
seriously affect the province from which I come, 1 feel called upon to say
something in vindication of the position that I have taken up and that
I propose to take up to-day also. In voting for the reduction of the sult
duty from Rs. 1-4-0 to one rupee I was not in the least actuated by any
motive to embarrass the (Government or by nny sentiment or by political
motives to play to the gallery. 8ir, my position with regard to the salt
tax is this. While I am prepared to concede the proposition that every
individual in the State, however poor he might be, must contribute some-
thing towards the maintenance of the State, I contend that any tax upon
an indispensable commodity like salt must not result in preventing the
poor man from taking as much of that commodity as is necessary for his
life. My criterion with reference to the salt tax will be this. If as a
result of reducing the duty from Rs. 1-4.0 to.one rupee you thereby
increase the consumption of salt, then by keeping the duty at Rs. 1-4-0 you
deprive the poor man of the maximum quantity of salt which he would
otherwise have taken. Any duty on an indispensable article of food like
salt must stand at such n figure that any further reduction from that would
not materially increase the consumption of that commodity. That, I
consider, must be the proper test in fixing a duty upon a commodity like
salt, When I take up this position I am reminded that, having been a
party to the Voting of the Demands for Grants under the Budget, it is my
duty ns a responsible Member of this House not to tamper with the Finance
Bill in such a way. as materially to nffect the grants that we have voted.
I am sure that it would be conceded by all ITonourable Members of this
House that neither this Tegislature nor any Legislature in the world can
have the time or the capacity to mo scrutinise the figures of expenditure
placed before the House by the Finance Member as to materially reduce
them. But, Sir, in other Tegislatures there are checks and counter-checks
upon the Executive which compel them to keep expenditure at its absolnte
minimum. There are in the constitution of other Governments incentives
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for the oxecutive itself to come forwurd with proposals for the reduction.
of taxation on their own initiative. In this Government there is not that
incentive in the irresponsible executives. ln usking me or any Member
of the House to' take the responsibility for uny tuxation, while we have
not any appreciable responsibility in the matter of expenditure, in asking
us to take this respousibility, you arc forcing upon us a responsibility which
is not contemplnted by or given under the constitution under which we work.
We ure very often reminded that we must work within the four corners.
of the constitution. If that is o correct position, may I not be excused
if I refuse to tuke upon myself a responsibility which is not given to me
under the constitution? The position f non-officiul Members of this House
1s a8 udvisers to the Kxecutive, as persons who are to interpret what the-
public feel and think about certain matters. Honournble Members sitting
on the Treasury Bench have unequivocally told us that they are not res-
pounsible to this Legislature. Their musters are the Secretary of State and
the Writish Parliament. If Honourable Members on the Governinent
Benches interpret correctly and nct according torthe dictates and mandate
of their masters, may I not be entitled to uet upon the dictates of my
constitueney ? I know that I will huve the full upproval of my constituency
for the action that I have taken in reducing the salt tax from Rs, 1-4-0 to-
one rupee. It is my duty sas a Member of this House under this constitu-
tion to tell the Iixecutive Government that public opinion in the country
wants the salt duty to be fixed at one rupee; and if the Government are-
not prepared to act upon that (The Honourable Sir Basil Blackett:
“They nare')—well, if you are prepared to act upon it, you ought to do
that und take the responsibility and the credit of that upon yourself and
not shove the rosponsibility on our shoulders. At the same time, Sir, we:
say that our electorates want you to remit the contributions from the
provinces aleo. -But in placing the choice in our hands, you are dealing
very unfairly with us (Laughter). You are placing upon us a responsibility
which we refuse to undertnke. Well, Sir, even if the Government remit
all the contributions payable by the provinces, I for my part will not be
foolish enough to imagine that that credit will go to me. Perhaps my
Honourable friend, Mr. Moir, from Madras or my Honourable friend, Diwan
Bahadur Rangachariar, might say that were it not for their valiant fight,
the provinces would not have had the benefit of the remission of the con-
tributions. T for one would not he foolish enough to take upon myveelf that
eredit, and T do not want to take the responsibility either for not giving
the relief in the, provinees. Bir, Indian politicians, who have taken upon them-
relves n self-imposed responsibility which they were not bound fo take upon
themselves, have suffered for their action. In the last Assembly vou had
men in this House who took upon themselves a responsibility which is not
. given to them by the constitution (Laughter), and as a result of the last
election, there sre now very many of them musing in their arm chairs in
their homes. like Cardinnl Wolsley saving, ** Had we but served our
country with half the zeal with which we served the bureaucracv, the
electorate would not have left us at the time of the election in this posi-
tion.”! (T.aughter). T do not know how manv more will be compelled to
muee in that strain next vear (Hear, hear). But, Sir, I want to make my
position absolutely clear. The Honourable the Finance Member in saving
that the House must reengnize its responsibilitv to choose hetween th.e
two is desaling very unfairly with this House. He has shoved wpon this
House a responsibility which T for one am not prepared to undertake.




THE INDIAN FINANCE BILL. 2721

Mr. N. M, Joshi (Nominated: Labour Interests): Sir, I rise to oppose
the motion made by the Honourable ¥inance Member. Sir, this House
is not surprised that the Honourable Finance Member has made this
motion to-day. T'here ure very many men in this House who have as strong
u faith in their own judgment as the Honourable the Finance Member has
in his judgment. The Honournble the Finance Member, when he first
proposed that there should be no change in the salt duty, felt sure that he
would not be defented when this House reduced the salt duty by four annas.
Perhaps he knew ut that very time that in this constitution there is the
sther House, a House where only the interests of the landlords and the
capitalists are represented. Sir, [ am told that in that House there is an
clected majority.  But L should like the Members of this House to exumine
the position. Was there a singlo important ocension when that House reject-
cd the deeree of this Government ? T feel sure that, if we look, indo the wholn
past record of that House, we will not find even a single ocension when that
House rejected what the Government of India wanted them to do.  There-
fore, Sir, we are not surprised that this motion is made to-duy by the Hon-
ourable the Finance Member. Well, Sir, there are somne svmptoms which
I see around me and which sometimes make me very sad. I find that local
Legislative Councils have begun to act in such a way as to put pressure
upon those Members who come fromn the provinces which are likely to
benefit from the remission of the provineial contributions. Sir, T do not
object to the local Legislative Councils expressing their opinions. But when
I find Council after Council beginning to agitate and when I see telegrams
being sent, I feel that this is not a solitary effort; T feel that this is on
cffort dirceted from a central Blace. .

Mr. K. Ahmed: Were the telegrams sent bv brokers in the salt busi-
ness or shopkeepers? Are vou sure that the telegrams nre not from shop-
keepers, the money-grabbers? Who are they? Will vou pleuse read
them?

Mr. N. M. Joshi: But my point is, Sir, that I feel that this agitation is
directed from a central place. Then, Bir, I am one of those Members who
have been in the last Legislative Assembly. 1 have watched the trend of
public opinion on this "question. I have also studied the history of this
question. I have read the proceedings of the old Legislative Council on this
question.

Mr. K, Ahmed: But the facts vary. At that time, in 1928, the tax was
doubled at the rate of Rs. 2-8 per maund; this time it has been reduced

to Rs. 1-4 already.

Mr. N. M. Joshi: Sir, there was a timoe when oven Members of the Gov-
ernment considered the salt tax as nn odious tax, as a tax which should
not be on the Statute-book. Then, Sir, there was a tine when even Mem-
bers of the Government considered that this tax should be looked upon only
a8 a reperve to be used nt a time of emergency. Then, Sir, I have scen
u change in that attitude. I sere now Finance Members who consider
that this tax is not after all so odious ns some of their predecessors made
it appear to he. I have also seen a change in the opinion of Members
of thi: House. Sir, there was a time when almost everv Member of the
Legislative Assembly said that this tax was the most iniquitous
tax. They hated this tax.  But, Sir, when the revenue received
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from this tax wuas yoked to the provincial contributions, 1 unfortu-
nately sec a change in the public opinion of the Members of this House.
At first | heard it privately said by Members that after all the salt tux was
not such a bad tax and that the inecidence was small; but, Sir, at that time
they were quite surce that Government would have this tax whether they
voted this side or that side. They were quite sure that the Government
were ready to take the odium upon themselves and therefore they spoke
in public as if they hated this tax. Sir, I have also scen a further change.
I have seen now people getting up and stating, not privately but publicly,
that this tax, the incidence of this tax, is not unjust, is not unfair. T have
heard Members saying that the incidence is very small indeed. I have heard
people sayigg that even a beggar could pay this tax. Sir, when I spoke last
on this oceasion I mnde it quite clear that 1 do net want any salt tax be-
cause I feel that it is wrong in prineiple. There is no tax which is so un-
just, so unfair, as the sall. tax which falls upon every mun. Tt is a poll-tax.

Mr. K. Ahmed: But in March 1923 you sought for s reduction and
made o speech—and it has been so done. It has been reduced already
from Rs. 2-8-0 to Rs. 1-4-0.

Mr. N. M. Joshl: Sir, 1 feel quite sure that at least the Indian Members
of this House hate the poll-tax. 1 beve seen something of the agitation
which the Indians had made against the poll-tax levied on Indians in Fiji.
Sir, my impression was that our people objected not to the amount of
that poll-tox but to the poll-tax itself. I feel quile sure that even to-day
public opinion in Indis will protest agninst the imposition of a poll-tax by
the Fijinn Government on Indians in Fiji. But, Sir, unfortunately I find
Indians in this House standing up and defending this poll-tax, which is not
different from the poll-tax levied by the I'ijian Government upon Indians
in Fiji.

Sir, I um told that the incidence of this tax is small, but, Sir, have those
people ealeulated all the incidence of all the small taxes placed upon the
poor people in this country? Unfortunately, the Honourable the Finance
Member has not yet made that ealeulation. Let him do so. Let him take
into consideration the local taxation, the octroi duties, the terminal duties
and all the other duties which fall upon the common people in this land.
Then, Sir, let him take into considerntion the provincial taxation. The
lnrgest amount which the provinces receive is from land revenue and excise.
Who pavs the excise? Who pays the land revenue? 8Sir, even taking the
Central Government's revenues, I have said last time that out of our cus-
toms the largest part comes from the masses of this country. Sir, if you
take nll these mrmall bits which fall upon the masses in this country, I am
quite sure the total will not be a small amount.

Then, Sir, it is said that if you reduce the salt tax by only 4 annas the
marses will not got much benefit. Theyv say that thev could have under-
stood a proposal that the tnx should be removed altogether. 8ir, vou know
that nt least T had voted for the reduetion of the salt tax to 8 annas and if
there was a motion for the removal of the salt tax altogether, I should have
voted for it, and T feel sure that at least 75 per cent. of tha Members hy
whose votes the 4.anna reduction was carried would have voted and had
voted for the reduction of the salt tax to 8 annas.  Bir, there-
fore it does not lie in the mouth of those people who opposed the reduction
to 8 annas to say now that the reduction is so small that the benefit will
not go to the poor people. We are not against reducing it to a larger
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extent: we are quite in favour of reducing it to the largest extent that is
possible. 1f you think the 4-unna reduction will not be useful, by all means
reduce it to a larger extent and give the benefit to the poor people. Dut,
Sir, I do not feel thut it is quite an honest argument for people who oppose
the reduction to any extent to sav now that the reduction of 4 annas will
not henefit the muasses in this eountry to an appreciable extent. Even the
reduction of 4 unnas is an apprecinble reduetion, If you consider that
vour total duty is Re. 1-4-0, it is 20 per cent. reduction. Sir, I have seen
this House sometimes insisting upon even a1 per cent. reduction of the
duty. There were proposals that the cotton excise duty should be reduced
by 4 per cent. or 1 per cent.  Sir, if the benefit of 3 per cent. or 1 por
cent. reduetion would be passed on to the consumer, T cannot understand
bow a reduction by 20 per cent. would not be pnssed on to the consumer.
If the middle man makes the profit out of the reduction, who is respon-
wible for it? At least I am not agninst Government controlling salt prices.
I propose, Sir, to the Governmoent that if they think that the middle man
is making more profit, they should control salt prices. But, Sir, they them.
selves will not do it. They are the friends of the middle man, not I.

Then, 8ir, the worst part of this question is the linking together of the
provincial contributions to this salt tax. This has been done now for the
sceond time, in these two yvears, and 1 feel, Sir, that the Honourable the
Finance Member has shown grent cleverness in this matter. Bir, he is very
clever indeed. By his method of linking together provineial contributions
to the salt tax, he has made sure that the salt tax will not-be reduced at
least “till provincinl contributions are remitted altogether.

The Honourable Sir Basil Blackett: He has a way of recognising facts;
that is all.

Mr. N. M. Joshi: The Honnurable the Finance Member says he recog-
niges facts, but, Sir, 1 know one fact that the salt tax is not the only tax
in the world and I feel quite sure that the ingenuity of the Honourable the
Finance Member has not come to an end that he should not be able to find
any other tax except the salt tax which he should link to provincial contri-
hutions.

The Honourable Sir Basil Blackett: T did not link it; the House did.

Mr. N. M. Joshi: After all, Sir, if you want to give up provinecial con-
tributions—and I quite recognise the necessitv—it is open to you to levy a
new tax, which will be fair, which will be more just than the salt tax. Why
don't vou do it? Moreover, much is made of the use of the provineial con-
tributions. It is said that the remitting of contributions to the provinces
is in the interest of the poor people. But, Sir, let us examine this ques-
tion in a little more detauil. Afier nll, we are only cutting down Rs. 90
lakhs during this year. 1ts. 50 lakhs are going 1o be given to Bombav and
some other provinces, although, strictly speaking, thev are not entitled to
this remission this year.

The Honourable Sir Basil Blackett: That depends on the passing of this
mnotion.

Mr. N. M. Joshi: Sir, if the Honourable the Finance Member is not
bound to give to Bombay and other provinces these 50 lakhs, why should
he offer them this gift this venr, when the House does not want to give him
galt tax at Ts. 1-4-0? Sir, let him give up those 50 lakhs; then there
remains only 40 lakhs. Sir, even out of thesa 40 lakhs, the whole amount
will not go to what is known as the nation-building departments. When this
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amount is given to’the provinces, the provinces will divide the money be-
tween the reserved and the transferred subjects; at least half of -it will go.
to the reserved subjecls.

The Honourable Sir Basil Blackett: No.
Honourable Members: No. I{Mr. K. Ahmed: ' No, not in Bengal.”)

Mr. N. M. Joshi: At lcast part of this will be given to the reserved sub-
jeets. (Voices: ' No.”') There is no guarantee. 1 have nct heard any
Provincial Government saying that they will car-mark this amount only
for the transferred departments. If the ITonourable the Finance Member
gets up in his place and says that Provincial Governments are willing to
ear-mark the whole amount for the transferred subjects, and if they will also
give the amounts which they are spending to-day, I am quite prepared to.
change my vote, my view.

Khan Bahadur W. M, Hussanally: Will you vote lor the tax at Rs. 1-4-0
if Provineinl Governments give an undertaking ?

Mr. N. M. Joshi: Sir, 1 do not feel any Provincial Government will
give vou that guarsntee. 1 feel sure that the Honourable the Finance
Member will not give you that gunrantee. Then, Sir, there are people,
Members of this House, who have stated that this money will be utilised
for edueation, for medical help, for sanitation, for co-operation, in their
provinees mnd it will be of great help to the poor people. Now, Sir, let
us examine this question also. 1 am told the incidence of this reduction «f
the salt tax will be only half anna. I do not know exactly what it is. Half
an anna per person or, as some say, nine pies per person. Let us examine
what these 9 pies, if given to the poor man, will bring him. How much
education will these Provincial Governments give to each mam for 9 pies?
How many minutes’ education will that afford? - If Provincial Governments
mean to give medical relief to each man who pays his tax of 9 pies, I want
to know, Sir, how many doses of medicine will Provincial Governmenvs
give to each man who payvs his tax. 8ir, T feel quite sure that this amount
is not going to benefit the tax-pavens, at least all the taxpayers. This
amount is bound to be used for the benefit of n very small number of
people. T know, Sir, that in my own provinee it requires a sum of Rs. 20
to give eduention to n child in the primary school for a year. I do not
know how many davs’ cducation ecach man's son will get for the 9 pies.
(8ir Hari Singh Gour: ‘‘But everv mun who eats salt does not get educa-
tion”’.) My friend Dr. Gour says that every man need not get edueation.
Sir, it is this nspeet of the question that makes me oppose this tax. If
vou want to levy a tax on nll classes of people, its bemefit must go to all of
them. Then only that tax is a just tax., Sir, I oppose this tax because
this tax is levied upon all people while the money that it brings in to the
Government is spent only upon a few people. Sir, I know there are many
Members who do not see anything wrong in this. They think that it is
right to take & tax from all people and spend it on a few people. I feel,
Sir, this is n most unjust and most unfair method of taxation. Sir, if a
time comes when every child in this country will receive education and
when every person in this country will get free medical relief, I shall cease
to oppose the levying of the salt tax. But as long as all the children cf
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this countgy do not get education und as long as every inan in this country
does not pet free medical relief, 1 shull continue opposing this tax.

Sir, 1 huve heard it swid several times that people do not like Bolshevism.
They hate Bolshevistn. They are horrified at Bolshevism. But what i«
Bolshevism? They say it consists in taking away the properties of o few
for the benefit of the many. (8ir Hari Singh Gour: ‘‘For the benefit of
the many!"") Yes, for the benefit of the many. Sir, I feel less horrified
at that Bolshevism than 1 feel horrified at the Bolshevism which levies a
tax on the commonest people, on the masses, und gives the benefit to ®
much smualler nuinber. (Mr. K. Ahmed: ** That is the comedy of errors.’’)
Sir, this eomedy is the worst tragedy that should cver befall this world,
numnely, that people should be made to pay when the benefit should be
given to some other class of people. Fortudately, Sir, in this House there
are people who think that the richer people and the middle class are the
only people who should get the benefit while the tax should be paid by all.
Sir, 1 do not hold that view. 1 think it is unjust and unfeir.

There is only one word more which I should like to say, and it is this.
There are many Members here who seem to be weighed down by the sense
of responsibility. (Laughter.) Sir, they feel that after having voted the
Demands for Grants, they must now vote for this taxation. They are-
quite willing to place themselves in the place of the Honourable tha
Finance Member. But, Sir, 1 would very humbly ask the Honourable
the Finance Member to place himself in my position. Sir, it is not in the
hande of this House to levy a particular tax. It is not in the hands of
this House to arrange u proper system of taxation in this country. It is.
in the hands of the Honourable the Finance Member. It is only in our
hands to reduce a tax. The day on which the Finunce Member gives me the ~
power of arranging the taxation of this country in a proper manmer accord-
ing to my ideas, 1 shall feel that sense of respomsibility, - Then, 8ir,
he need not place himself in my position and I need not plece myself in
his position. But, Sir, till then it is only open to me to reduce a tax
which I shall do and I ask the Finance Member to find out a more just
and a fairer tox than the salt tax.

Mr. Darcy Lindsay (Bengal: European): 8ir, I am not a salt tax
expert like my Honourable friend Mr. Willson or Mr. Joshi, but T showd'
like to offer a fow remarks on the matter before the House. We have,
Sir, the very sorry spectucle hefore us that for the sake of a political agita-
tion and poss:blv with n view to capturing votes at the next general elec-
tion one and ‘n quarter crores of necessary revenue is to be wacrificed,
revenue the non-collection «f which will not benefit the people as was
8o very clearly expressed to us s few days ago by my Honourable friend
Mr. Bipin Chandra Pal. And what is the sacrifice that we are asked to
make, Sir? It is the sacrifice of the great benefit that it is admitted must
come to the provinees if the proposed reduetion of provineial contributions
is brought about. 1If this is a sample of what is likelv to happen were
India to be handed over to self-government, it would almost be m brench

_of faith to her people to bring in responsible government. (4 Voice: “‘Tu
will never happen.’') To talk of respansible government is a travesty. It
is irresponsible government. which is really meant. (Mr. R. K. Shanmu-
kham Chetty: ““That in what exists now, an irresponsible :Jovernment.”’)
Now, Sir, to return to the point made by my Honourable friend Mr. Bipin
Chandra Pal. T notice that neither myv Homourable friends Mr. Chetty
nor Mr. Joshi, the champion of labour, hns explained to the House how
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this small reduction of 4 annas, which we are told amounts to 9 pies per
head per annum, is going to be brought to the pocket of the people.
I am told that the ordinary purchases made by the people cost a few pice,
and we are told that one seer of salt would be affected to the extent of
! pie, or one-twelfth of an anna. How is that one-twelfth of an anna to
benefit the pcople?

Mr. C. Duraiswami Afyangar: May 1 know what the Honouruble
Member's view is about the average income per head per annum?

Mr. Darcy Lindsay: I do not sce what the average income of u man has
to do with this question as to whether a 4-ununu reduction in the salt duty
will benefit the people or not. 1 agree with my Honourable friend Mr.
Bipin Chandra Pal that it will benefit the middle man and nobody else.
That was the point of his argument and that has not been refuted cither
by Mr. Joshi or by Mr. Chetty.

Triends of mine in this House and amongst them ua very prominent
member of the Swaraj party. . . . (4 Voice: '* Who is he.”’) He is Mr.
Shamlal Nehru. Sir, these friends of mine stute thut if the tax on salt were
raised to Rs. 2-8 und the whole of the increase between Rs. 1-4 and
Ra. 2.8 were given over to the provinces, they would vote for such an
increase. It is true that my Honourable friend Mr. Shamlal made a
stipulation that this money would have to be devoted to such purposes as
irrigntion, canal-making and anything that could be done to inecrease the
fertility of the soil. But the main point remains that he sees no harm
to the people of India in heing asked to pay a salt tax at the
rate of Rs. 2-8 per maund. Another point, Sir, in support of
such an increase, if it were, as 1 say, to be earmarked for the benefit of the
provinees, would be to bring home to the people of this country a sense of
politieal responsibility, which I fear they very much lack st present. If
the people were to realise that, by payving this extran ls. 1-4 per maund
for their salt, they were getting distinet benefits in their provinces, I
maintain that they would then alse realise that they were doing some-
thing towards the upkeep of the country. On those grounds, Sir, 1 ask
thin House not to take advantage of what was, in the opinion of some
of us, nothing more than a cateh vote the other dav, and T ask the House
to realise the great advantages to the eountry by allowing the provinces to
spend more moneyv on hencfits for the neonle, and on these grounds [
ask support to the Government in  restoring the Rs. 1-4 rate in the
Finance Bill.

12 Nooxw,

Mr. C. 8. Ranga Iyer: On a point of information, Sir. May I ask the
Honourable Member when and where Pandit Shamlal Nehru gave expres-
sion 1o the opinion that if you raised the salt tax with n view to benefit the
provinces by reducing the provincial contributions, he would support an
increased ralt tax?

Mr. Darcy Lindsay: In this House.

Pandit Shamlal Nehru: Mav I be allowed to clear the matter, Sir? I
-did suggest to Mr. Darcy Lindsay and the Honourable Sir Basi! Blackett
that T was in favour of increasing the salt duty to Rs. 2-8, provided it was
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guaranteed that every pice of the duty would be utilised for making canals.
end other agricultural purposes only. (Hear, hear.)

EKhan Bahadur W. M. Hussanally (Sind: Muhammadan Rural): Sir, 1
rise to support the motion that is now before the House, and in doing so
I have only one or two remarks to make in connection with the speech of
my Honourable friend Mr. Joshi and the remark that has just fallen from
my friend ’andit Shamlal Nehru,  Both of them have no objection to the
principle of the tax as far as I can understand them. They quite agrec
with the principle of the salt tux, and they both think that they would be
glad to vote for the tux, cven if it is a tax bevond Its. 1-4, provided the
money is used for the nation-building departments of the State .

Pandit Shamlal Nehru: No, I did not say that; only for one particular
-purpose.

Khan Bahadur W. M. Hucsanally: Yos, irrigntion; T take irrigution also
ag s nation-building department or, at any rate, a department of publie
utility.

Pandit Shamlal Nehru: 1"or one purposc only, and that is to benefit the
person who is paying the tax.

Mr. K. Ahmed: Will the Honourable Member from the United Pro-
vinces then withdraw his objection to the Bill colled the Cattle Protection
Bill which he sayvs will stop export of meat to other countries?

Pandit S8hamlal Nehru: | do not understand what relevance the Hon-
ourable Member's observation has to the present question.

Khan Bahadur W. M. Hussanally: My friend Mr. Joshi said he would
be preparcd to vote for an enhanced tux and he told me yesterday that he
would be prepared to vote even for u tax of Ks. 10 a maund if the money
were spent on edueation, e¢te.y in the provinees. Now, Sir, if that is so.
he hus no objection to the prineiple of the tax. (Mr. Duwcy Lindsay.

‘““‘Hear, hear!”)
Mr. N. M. Joshi: May I muke it quite clear?
Mr. President: Order, order. Mr. Hussn.nalliy‘

Khan Bahadur W. M. Hussanally: 1f that is so, Sir, 1 want to draw
the attention of the House to the fuct that Mr. Joshi and his friends
have no objection to the principle of the tax, and so far as Bombay
is concerncd, my friend Mr. Jorhi knows that about two ycars ago they
pussed an Education Bill, and that Act is going to be brought into force
from the 1st of April next. Under that Act, so far ag the Bombay Pre-
sidency is councerned, it is going to takesup the question of compulsory
education by gradual stages, and it is expected that the Bombay Presidency
will have ecompulsory education in the course of the next 10 years or so.
Well, Sir, 8o far as the edueation of the Muhammadans of my provinee
is concerned, they are extremely backward. 1 suppose no other provinee
is #0 backward as our provinee of Sind, so far as Muhammadan edueation
is concerned, and nothing will please me more than Lo sce education made
compulsory in my province first of all, and if the Presidency of Bombay han
no money, where is it to go to find money to make education compulsory ?
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We know that two money Bills were presented to the Council quite recently,
and one of them was withdrawn, and the other thrown out; and we
know now that the Bombay Presidency has a large deficit, and it looks to
the remission of the provineial contribution from here to make its budgoet
balance. If that is 80, does not my friend Mr. Joshi see that, if this tax
is kept at Rs. 1-4, the Bombuay Presidency will have at least some kind of
relief for which it has been clamouring all along ever since the Meston
Award

Mr. K. Ahmed: So will Eastern Bengal, which is clamouring also.

Khan Bahadur W. M. Hussanally: l3engal has already stolen a march
-over the other provinces. It has already got s remission, and under the
Resolution which the Honourable the Finunce Member will place before
us to-day, Bengal is to go scot free for all time. But Bombay is n province
‘which has suffered the most and has been clamouring for a reconsideration
-of that assignment. Bo that it is in the intcrests of the P'residency from
which Mr. Joshi comes that this tax should be allowed to remain at Rs. 1-4
‘a8 heretofore.  1f the tax were taken away entirely, nothing would please
me wmore than to vote for it, if it could be done. 1 was one of those who
voted against the enhancement of the tax two vears ago and we succeeded
in bringing it back to Rs. 1-4 as heretofore.  But before the salt tax is taken
off, we must make a point to remove the 50 crores of extra taxation which
we imposed two or three vears ago. That amount of extra taxation which
we imposed on account of the war must go long before the salt tax is
reduced, and more especially as my friend Mr. Joshi has no objection to
the prineiple of the salt tax.

Mr. N. M. Joshi: Sir, on a point of personal explunation, The grrevious
apeaker has stated that T told him in my private conversation that [ would
be ready to put the tux at Rs. 10 a maund on salt, provided certain conditions
were fulfilled.  What 1 told him was this, that T wn opposed to the salt
iax in prineiple, but if you think the poor people in this eountry will not
be educated without n salt tax, T shall be ready for it provided every person
who is tuxed gets the benefit of the amount of that fux As long as that
is not done, T am not prepared to leve the sali tux on all 'penplo fer the
‘benefit of a few middle-class people,

Mr. M. A. Jinnah: 1 rise to n point of order. Sir. 1 want vour ruling
encee for all as to whether it is permissible for any Mamber to refer to uny
private conversation that may have taken place between Members in the
lobby, and is this ouse going to be the subjecet or the vietim of contro-
versies of this charsctoer?

Mr. President: I understond that when Mr. Darey Lindeay referred to
the oplnlcmq of Pandit Shamlal Nehru and Mr. Joshi he was referring to
something which had been said in this House and as Mr. Shatuial Nehru
said that he had said it in the House 1 assumed that it was said during
cebate.  As far as private conversations outside the House are concerned,
it is improper to bring them into debate beecause it is obvious that if two
memories disagree, no one can deeide between them.

Mr. EI.I‘!:]I‘HG‘I’QI Vishindas: T move that the question be now put.
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Mr. Kamini Kumar Chanda (Surma Valley cum Shillong: Non-Mu-
fiummudan): Sir, this House has listened to enough speeches already and
1 shall not make one more speceh now. 1 shall just say one word why I
-oppose this motion. Sir, after the decision of this Assembly regarding the
sult duty the last time and the speech of the Honourable Sir Basil Blackett
withdrawing the offer he made of 50 Inkhs for reducing the provincial contri-
butions, 1 received a wire from the two Ministers of my province, the
Honourable Mr. . €. Datta and the Honourable Maulvi Sayed Muham-
mad Ssadulla, This is the telegram:

“ Earnestly urge you to support Finance Bill if sent back by Council of State for
reconsideration as it enables Assam to get considerable remission so badly needed.’

Bir, the opinions and w'shes and requests of the Ministers are entitled o
every respect, but I cannot guide myself by that opinion until and unless
1t has been endorsed by my constituency; and one of these two Ministere,
the Honourable Maulvi S8aved Muhammad Snadulla, does not belong to
my constitueney at all. (An  Honowrable Member: ** Which is your
wonstitueney ?°') Surma Valley and Shillong. I therefore wired to them
requesting them to ask the Members of the Assam  Council from my
eonstitueney, who were then in Shillong, to let me know whether to
oppose the reduction of salt duty even if Assam votes did not turn the
seale.  As the same time I sent a wire to my constitucncy, that is, the
Hylhet Bar, who sent me here unopposed. Yesterday 1 got their reply; it is
this:

** We support reduction of salt tax even if provincial remission be withheld. Bar
Library."
1 have not reccived any reply from the Honourable Ministers nor any
wire from the Members of the Assam Council from the Surma Valley
who nre now in Shillong. Under these circumstances, Sir, mpart from the
fret that 1 formed my own judgment the last time after giving cvery due
vonsideration to all the matters that were urged and after discussion with
my friend, Mr. Cosgrave, the official Member for Assam. I way apurt from
the decisiom which T then formed, 1 do not see how T can disregard tiig
mandate and support the motion. 1 therefore oppose the motion,

Some Honourable Memberc: I move that the question be now put.

Mr. C. S. Ranga Iyer: On » point of order, Sir. T belicve Mr. Durcy
Lindsay said that Pandit Shamlal Nehru made that statement " in this
House ”. Judging from the officinl report, T do not think Pandit Shumlal
Nehru gave expression to any such opinion “*in this House . And |
Turther underf;tmld, Sir, that it was a private conversation.

Mr. President: The Honourable Member nced not tuke points of order
in favour of somebody clse who is present and ean do so himself.

Pandit Shamlal Nehru: On & point of personal explanaiion, Sir, about
vhis affair. T spoke mbout it to Sir Basil Blackett at the Maiden's Hotel
dinner and to Mr. Darcy Lindsay in the lobby of this House.

-

Mr. Darcy Lindsay: Pandit Shamlal Nehrd was silting in his seat there.
Pandit Shamlal Nebru: 1 mean that I mentioned it during a private

conversation.
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Mr. Preatdent: Do I understund from Mr. Darey Lindsay that this
was a private conversation?

Mr. Darcy Lindsay: Yes, Sir.
Mr. Pregident: Then he had no right to repeat it here.

*Mr. B. Venkatapatiraju (Gunjun cum Vizagaputam: Non-Muhamn-
madan Rural): 8ir, I do not take the statement made by Sir Basil Blackett
as sccurate. I tuke it that he wanted to place it nccording to his interpreta-
tion and understanding that he could not spare any larger amount than what
he states is available for provineinl contributions. All the same, 1T am
opposing his motion not on one ground but on geveral grounds; firstly,
because we wanted to set up a convention in this House thut whenever a
money Bill is passed, as it is for us to provide money for expenditure, it
is for us to provide means of defraying that expenditure. It is not the
Lusiness of the upper House to do it und therefore 1 say that this House
should jealously guard against any intervention. Whether we have com-
mitted 1mistakes or not, it should not interfere with reference
to money DBills; snd on that ground and that ground alone it
is sufficient for this House to maintain its prestige, to maintain
its rights und privileges, and they should not  tolerate uny  inter-
ference from the other House. Secondly, Sir, I wish to say this.
There is some idea that the reduction of the sult duty by four annas will
not affect the poor. The Honourable Sir Alexander Muddiman mentioned
the regrettable news .of the death of Lord Curzon. 1t was Lord Curzon,
whatever be his other faults, who had done the greatest service to  our
country by reducing the salt, duty for the first time in the annals of Indin
from Iis. 2-8 to RBs. 1-8 und from Rs. 1-8 to Re. 1. Why
did, he do s0? He himself stated—I am quoting his own words—
that he reduced it t0o Re. 1 because though it may not give
much relief, yet the amount was very appreciable in w poor house-
hold in India. Iven Lord Curzon stated that such relief was
appreciable i Indin. When was it done? When they had a surplus of
only 2 crores they were prepured to forego 160 lukhs in order to reduce the
sult tux. Thercfore 1 suy we ought not to regurd this reduetioh as appro-
cinble or not. In those days Mr. Gokhale and Dr. Rash Behari Ghose
stated that they were pleading only for reduction as an instalinent—they
were out for the abolition of that tax. Therefore T say that whatever relief
you give will be helpful to the poor houscholds of Indin. T may not ugree
with some of the observations of Mr. Shanmukham Chetty, but I state
this. Whatever the Council there or elsewhere say, as we have come here
to represent the people, it is our duty, not as o political gesture as our
friend suggested or to make political capital or to secure votes, because
we ure not afraid that the securing of our voles depends upon whether we
support this or that proposal, but it depends upon the whole conduct and
upon the way in which we understand the situation and represent the views
of the putlic. T am free to concede that those who ave voting with the
Government have got equally honest views, but they must concede the same
honegsty of purpose to us who oppose Government, instead of side-tracking
the issue and saying we want to catch votes. I may sny that T have
been elected several times without opposition not because I had done this
or I had done that, but because the electorate judged me by better methods;
our people though illiterate know the wonth of a man and they do not
care for these things, whether b hee vatod for thia or that,

"Bpaech- not corrected by the Honourable Member.
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But I ask, have we not got sufficient funds to provide for both? (Mr.
Mahmood Schamnad Sahib Bahadur: ' No.”") My friend Mr. 8chamnad
-snys on behalf of Government that we have no funds. I pity his knowledge,
because though he is as expert as the Honourable Sir Basil Blackett, the
Honourable the Finance Member himself during the last three years has
made mistakes. What did he say when he had to increase the taxation?
He said that he could not.balance the Budget unless he increased the
taxation. But what were the actual figures? Were they not ultimately
far better than he had expeeted. Did we not realise a far larger income
than we had expected? He suggested that we should continue it in order
to provide relief to the provinces. We said ‘‘ No'', and that whatever
he did or what he did not do, he musti not tax the poor tax-payer. Then
also the other House wanted to interfere, and the Government thought
it best not to intérfere. And even now the Honourable Sir Basil Blackett
has given his word $hnt in whatever this House decides he would not inter-
fere. Under these circumstances, we have to consider and find out whether
we have funds to provide for the provincial contributions., The Honourable
Sir Basil Blackett says he has none . .

The Honourable Sir Basil Blackett: The qucstion is a perfectly simple
one. If this tax is reduced to Rs. 1-4.0, the permanent amount available
must be reduced by 125 lakhs. That will be the result of the vote.

Mr. B. Vonkatapatiratu: Had he considered ten days before what
amount we are going to realise in excess of his estimates in the current
vear from the railway estimates? Has he considered how much he s
going to realise in the current year in military expenditure? Would not
there be an actual reduction in our cxpenditure in 1925-267? This small
sum of 90 lakhs or 1 crore is nothing for a mighty Government, and I am
quite sure when the Honourable the Finance Member presents the figure
or 1925-268 he would tell us that we had a saving of a crore or so. Again,
T nsk, is it not possible in the wayr which are open to the Government to
provide this small sum of 90 lakhs or a crore? According to our view,
I say it would be quite posslble for Government to provide this sum only
if they have a mind to” do so. I may mention one other circumstance.
I have suggested various methods of reduction as well as various methods
of increasing the revenue . . . .

The Honourable Sir Basil Blackett: T should like to know, Sir if nll
this iy in order, because I did not deal with this subject. I am perfectly
prepared to state that T have examined the cstimates fully and that there
is no possibility of any other result from this decision than a reduction
of the provincial contributions.

Mr. B. Venkatapatiraju: [ may state for the information of the Touse
that from the very beginning I have been in favour of these provincial
contributions.  When some of our friends were hesitating to support pro-
vincial contributions in 1921 when a motion was made for the reduction
of the Bengal contribution, I moved an amendment that the case of Madras
and of other provinces as well should ke considered. Since then T am
moving, whenever an opportunity occurs, for reduction of provincial contri-
butions. My honest belief is, in spite of the statement of the Honourable
Sir Rasil Blackett that he will not get anything, according to my own
view of the matter, I am quite sure he would have enough savings.  After
all, these nre only estimates. If Sir Basil Blackett says that he has found
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[Mr. B. Venkatapatiraju.]
out the actuasl figures, I will not challenge his statement. But in the
matter of guesses, every mexn has got a right of guessing according to his
own view . . . .

Mr. President: I would remind the Honourable Member that the sub-
ject under debate is not Demands for Grants which have already been
passed. What we are discussing now is that the reduction of four annas
made in the salt duty be restored, and this debate is limited to that. When
the Honourakle Member talks of estimates which have been passed by this
House, they must be held to stand as they were passed by this House.
They are not now open to review.

Mr. B. Venkatapatiraju: Well, Bir, according to your ruling, I will con-
fine myself to the subject under discussion. I am not one of those who
think that we should act in this matter without any responsibility. We
have as much responsibility as those who sit on the Treasury Benches, and
as far as I am concerned, whenever 1 suggested a reduction of revenue,
T suggested an increase of revenue ns well. The Government have not
geen their way to provide additional revenue by reducing taxation, and the
responsibility for this neglect is therefore on the (Government and on their
advisers and not on us, because we- want this salt tax to be reduced to
its old level which was increased only during the period of the war. There-
fore, Sir, now that we are in normal times, I urge that the salt tax should be
reduced. Then, Bir, it was mentioned in the other House that some Mem-
bers of the Madras Council wanted to condemn the action of the Madras
reprcsentatives in this House who wanted to support a reduction of the
salt tax, but it is not a fact. On reading the proccedings of the Madras
Council, which have asppeared in this morning’s papers, we find that what
they say is that they want the contributions, but they do not complain of
their friends urging a reduction of the salt tax. Therefore, we would
strongly urge the Government that they should think twice Lefore they
decide to increase the tax, and even if 8ir Basil Blackett says that he would
reduce the tax, the burden would be upon him to reduce . . .

The Honourable Sir Basil Blackett: The burden would be on the pro-
vinces.
Mr, B. Venkatapatiraju: . . . . because the Government of India have

given n pledge to wipe off all provincial contributions, and it is thereforo
their duty to fulfil their pledge. (4 Voice: *° Without money?"’)

Some Honourable Members: T move that the question be now put.

Mr. President: The question is that the question be put.
The motion was adopted.

Mr. President: The question is:

“ That the amendment made by the Council of State in the Bill to fix the duty on
salt manufactured in, or imported by land into, certain parts of British India, to remit
or vary certain duties leviable under the Indian Tariff Act, 1894, to fix maximum rates
of postage under the Indian Post Office Act, 1898, to reduce the import and excise
duties on motor spirit, further to amend the Indian Paper Currency Act, 1023, and to
fix rates of income-tax, be taken into consideration.”
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The Assembly divided:
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Mr. President: Amendment made by the Council of State:

“ In clause 2, sub-clause (1) of the Bill, for the words ' one rupee ' the words *one

rupee and four annas ' be substituted.™

The question I have to put is that this Assembly do agree with the Council

of Btate in that amendment.

The Assembly divided :
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Kidwai, Bhaikh Mushir Hosain. { Sinha, Mr. Devaki Prasad.
I

THE INDIAN COTTON CESS (AMENDMENT) BILL.
' [

Mr. J. W. Bhore (Secrctary: Department of Education, Health and
Lands): I beg to move for leave to introduce:

‘“ A Bill further to amend the Indian Cotton Cess Act, 1023."

I lo not think, Sir, that it is necessary for me to supplement at any
length the Statement of Objects and Reasons attached to this Dill. As
the House is aware, the Indian Cotton Cess Act, 1928, provided for the
tevy of a cess on all cotlon produced in British India and either exported from
a customs port to any port outside India or consumed in any cotton mill in
India. Bug that did not provide for the case of cotton exported by lund to
joreign territory cither for the purpose of consumption in mills or for the
purpose of export. So last year an amendint Act was passed to cover these
cases. But, Sir, experience has again shown vet another difficulty. Cotton
which is taken to foreign territory is often re-exported into British India.
In fact, two-thirds of the cotton produced in Indin which finds its way
into the Portuguese territory of Goa is taken there for the purpose of
transport by sea to other parts of India. Now, Sir, this cotton pavs the
cess twice over. It pays the cess firstly when it crosses the land customs
frontier and it pays the cess seccondly when it passes into eonsumption in
the mills in India. Obviously this double levy is inequitable, and the
ppresent Bill provides for the grant of a refund of the first punvment in such
cares, It also anthorises the Central Board of Revenue to exempt, nnder
conditinns, cotton which passes the fronticr, merelv in transit from one
part of Pritish Indin to another, from payment of the cess.

Sir, I ber to move the motion that stands in my name,
The motion was adopted.
Mr. J. W. Bhore: I introduce the Bill.



2736 LEGISLATIVE ASSEMBIY. [21sT Mar. 1925.

Mr. J. W. Bhore: Sir, I beg to move that the Bill further to amend the
Indian Cotton Cess Act, 1928, be taken inlo consideration.

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill,

The Title and Preamble were acded to the Bill.

Mr. J. W. Bhore: I beg to move that the Bill be passed.
The motion was adopted.

THE INDIAN TRADE UNIONS BILL.

APPOINTMENT oF Mr. A. G. CLow To THE SELECT COMMITTEL.

The Honourable Sir Bhupendra Nath Mitra (Industries Member): I
beg to move:

“ That Mr. A. G. Clow be appointed to the Select Committee on the Bill to
provide for the registration of Trade Unions and in certain respects to define the law
relating to registered Trade Unions in British India.”

The motion was, adopted.

RESOLJTION RE PROVINCIAL CONTRIBUTIONS.

The Honourable Sir Basil Blackett (Finance Member): T rise to move
the Resolution which stunds in iy name on the paper:

“ That this Assembly recommends to the Governor General in Council that he be
pleased :

(a) in pursuance of sub-rule (1) of rule 18 of the Devolution Rules, to determine
the sum of rupees 733 lakhs ns the total contribulion to be paid to the
Governor General in Council for the financial year 1825-26 by the Local
Governments mentioned in rule 17 of the said rules;

(&) to take the necessary steps to amend sub-rule (2) of rule 18 of the Devolution
Rules in such n way &s to secure to the Local Government of Bengal the
remission of the contribution payable under sub-rule (1) of rule 18 of the said
rules by that Government 1o the Governor General in Council in the financial
years 1925-26, 1926-27 and 1027-28, and further to provide that for the
financinl year 1928-20 the last previous annual contribution of the Local
CGovernment of Bengal shall be deemed to be the remitted contribution for
the year 1827-28;

(¢) further to amend the Davolution Rules in such manner as to provide that out
of the sum of Rs. 733 lakhs recommended to be determined by the Governor
General in Council as the total contribution to he paid by the Local Govern-
ments to the Governor General in Council for the year 1925-26 the following
remissions be made, namely :

to the Government of Bombay 22 lakhn,

to the Government of Burma 13 lakhs, ‘
to the Government of the Central Provinces 9 lakhs,

to the Government of Assam 6 lakhs;

and further to provide that the sum determined by the Governor General
in Council as the total amount of the contribution for the year 1925.26 shall
include the amounts so remitted and that for the year 1826-1927 the last
previous annual contributions of the said Local Governments shall be desmed
to include in each case the amounts remitted as aforesaid.’
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This Resolution, Sir, is the fruit of our work on the Budg:t which has
vow pussed through its last storm and is safely home in porc. This Reso-
jution proposes a certain distribution of the recurrent surplus that is avail-
able on the estimates of the vear. It proposes in addition a certain dis-
tribution of that part of the surplus which is non-recurrent, which we
can count on we hope in the year 1925-26 but cannot count on in years
tiereafter. That is clause (¢) of the Resolution. The Resoluticr has
threc clauses. Clause (¢) proposes a distribution of a sum of 23 crures
strictly in sceordance with the Devolution Rules Nos. 17 and 18. By *hat
clause the distribution of the surplus among the provinces rentioned in
ray budget speech will be carried into effecet. Clause (b) propuscs that the
meratorium granted to Bengal in 1921 should be continued for a further
three years. The House will remember the history of that romission in
tne case of Bengal. It was granted in recognition of the speiul circum-
stnnees of Bengal and in accordance with the rccornmendation of ke
Joint Select Committes of Parliament. When the question came up us
to what was to happen when that period of remission came to an end, it
war obvious that the Government were in something of a diffieulty. They
doerire to adhere strictly to the Devolution Rule im regard to the distribu-
tion among the provinces of the surplus ss it becomes available. The
rvles of distribution may be taken as being an essential part of the recom-
mendations of the Financial Relations Committee or what is generally
kinown as the Meston Settlement, but in 1921 the Meston Bettlement was
aibered in favour of Bengal and having regard Yo the fact that in the
current year we are at the present time-in a position to make a consider-
able beginning in the distribution of a surplus in accordance with the
Devolution Rules and having regard to the history of the case the Gov-
ernment of India felt that the wisest thing was not to reopen an cld
gvestion, a question which may be regerded as having been to n large
<extent sattled by the action taken in 1921. I do not therefore regurd this
Jlause (b) as so much an alteration of the Devolution Rule as it now stands
a8 a recognition of the historical fact that an alteration was made in that
Rule in 1921. The position would of course have been quite different had
we been in the position of not having a surplus to distribute or even of
having a deficit. But as we had a considersble surplus to distribute to tho
cther provinces, it did not seem a matter of practical politics to ask Bengal
to contribute for the first time since 1921 a sum of sixty-three lakhs in
C_'l'del' the! -that sum might be redistributed among the ofher provinces.
Clause (c) of this Resolution represents the addition to the original pro-
Posyls made by me in the Budget as announced by me during the discus-
sion of the Finance Bill. We felt that the rcpresentutions that have heen
made in this House in regard to the undue caution with which T was charg-
ed, though otherwise unjustifinble, had this justification that we were
carrying forward a_surp]us of 74 lekhs in addition to making a provision for

reduction and avoiaancs of 4¢bt and in addition 1, having the railway

finances completely separated from the gonert! finances; and that in this
first year in which we were able to give an encurnge™ment to the provinces
by & reduction of the provincial contributions, there were specia! Arguments
for making that encouragement geners] ;i -widespread. This proposal
of course does nct uffecs in any way the distribution of any future surplus,
recurrent or non-recurrent. It is merely the abstention from insistence
during the year 1925-26 on the full payment of the contributions due by
the provinces concerned. ' i

Now we have had considerable discussion of the provincial contribu-
tions incidentally in copnection with the various debates that have taken
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place during the last thrce weeks. Three weeks ago in introducing the
Budget I stated that the Government of Lndia's policy was, sas had been
vromised before, so to shape their financial course as to secure the reduc-
tion und eventual extinction of the provineial contributions at the carliest
possible moment. The Government of India fecl that there is no contri-
bution that they can make which is more likely to forward the cause both
of the working of the reformed constitution in Indis and of the huilding
up of opportunities for a better life for the peoples of India from one cnd to
the other than by a reduction of the provincial contributions. That is
the poal at which our financial policy is aimmed. We are still far from the
geal of completely extinguishing the eontributions but, given good 'nonsoons,
1 do not see why we should regard that goal as very very distant, Nor
do I want to be taken as finally closing the door to the possibility of other
uses of n surplus before the whole of the provineial contributions huve been
.released. 1 do not wang to prejudice that question either for or against
by anything that is said to-day. It is clear, I think, that when that
Guestion comes up—whether we should reduce the provineial contributions
or whether wo should spply some portion of the surplus to a reduction of
other forns of taxation,—~the onus of proving, the necessity of diverting
money from the provineial coptributions is one which lies on those who wish
10 make the diversion, and a very strong cuse will have to be made out
when the time comes, but I de mot want absolutely to close the door.
Our poliey is, other things being equul, that provincial contributions tuke
precedence first, second and last. :

In the course of the debate we have j.18t had, T was asked, thouch 1
did not have the opportunity of replying, the questilon whether 1 E:rngld
guarantee that the whole of the amount of th* reduction of the provincial
contributions would go to the trang erred deparfnents. That is u question
to which the Finance McemBer of the Central Q‘nverjrm;]on% cgm.‘f”t Ifn?ﬁe
a categorical answer.  But it is obvioug, if yo, W4y the Budgets of the

provinces, that their surpluses will usually gng necessarily be devoted
mainly if not entirely to new ex PN ~ansferred side which
k ; r penditure 6n the 1, bhe left aside for
thmltﬁhfﬂ} h:ld be;_'.)nmr.- most urgently desirable has had 0“;31'9 is c:rpendi
cyrant of funds.  On the reserved side much of the expeng. & fhe axhense
tur.” Which is almost incvitable even if i ¢ expena, % the expense
ot n deficit. Optional e"pendituronig nllt'ﬂil:l?: tcf;l lltfhl‘ncltrrod a. pide: and
O hour! Tike to say trat. if the . o ¢ transferrea smments
+ I ) « 1t the House has any such desire, the Goy Tap to .
~* Ipdin woould have no objeetion to the ’") ' ov. :
! th. % Resolution in t} f  noving of, shall I SRy, & ria. o
R ‘e form of 4 recommendation of soma gort
Jrowneial Governments that they should so far bl
1 have not unylo,\?.zt words framed—devote this mfief to ‘;;epuf‘;;pg‘;e_a
i whicli we des're it should go and to which thev, T am sure. fisomd to
pul it.  As the case of lndmrl-ual nravie - el

1w

with by representutives fr ' wves will, T think, be beffer denlt
tho time of tl_m Ll . ceat ghose provinces, as T do n_nt- want. _lo take’
as 1 have = ~uuBe up on & Saturday hoynnq what is necessary ,m(l
k‘uude more gpeggha. *»n T _can count In the course of the las __
hug 3 L cont- 3 e \ ~inea this B(‘Rrﬂ‘!‘:htnn, Sy
. Iarm_ _nt mvself now with mov... Tt e ore
é;:k_;ng for Ina: - " qure that it is a very great step forw a{ l“‘-t.(‘ B
’ . and that it is one which we can all congratulate

are in a position to-day to take.

inated official): Sir, I rise t-o-plea-d the cause
N:r:::“:r; behalf of the Government of Bengal £

-

Mr. A. Marr (Bengal :
of Bengnl. In the first pl
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wish to thank the Honourable the Finance Member snd the Government
of India for the recommendation which has now been placed before this
House, namely, that the remission of thé annual contribution for Bengal
should be continued for unother three years. Naturally, 1 welcome that
recommendation and strongly support it. 1 am glad at the eame time that
the Honourable the Finance Member hus been able to afford some relief
to most of the other provinces and I hope very strongly that, when he
comes to present his Budget this time next year, the conditions of trade
and a good monsoon will have improved the finances of the (Government
of Indin so greatly that he will be able to give them all very considerable
relief again. While thanking the Government of India for the proposal
which has been brought forward before this House, 1 still want to mnake
it quite clear that Bengal in no way resiles from the position which she has
always taken up regarding the financial settlement. From the moment the
Meston Award was published, Bengal, and; I may udd, Bombay also, who
are our co-partners in misfortune in this Award huve protested strongly
against the Award and have pressed for its revision. I wish {o make it
clear that Bengal sull adheres to this position and I think Bombay slso
does. T do not wish to discuss the merits or demerits of the financial
settlement, but T think it is necessary for me to explain iv this House
what the effect of the settlement has been on the Bengal finances. 1 shall
try and be as short as I can but still T shall have to give a ccrtain number

of figures.

I shall deasl with the figures of receipts first. The Meston Award- fixed
8 crores and 57 lakhs as the normal figures of receipts for Bengal. What
is the latest figure. The revised estimate for the current vear. 1924-25,
gives an cstimated revenue of 10 crores and 31 lakhs, that is to sav, an
increase of 1 crore and 74 Inkhs. Now, at first sight, this would scem fo
be n very gatisfactory increase but T must remind the House that in 1922
Bengnl taxed herself by raiging the rate of stamp duties and by imposing
n tax on betting and amusements, We estimated that the new taxation
would bring us a revenue of 1 crore and 40 Inkhs, but our hopes have not
been fulfilled owing to the depression in trade and other enuses. I shall
not weary the House with details, but T have analysed the figures myself
and this new tnxation plus exeise has brought in about 1 erore and 30 lakha,
Therefore, if these two items be omitted, the improvement in the finances
of Bengal undar the Meston Award has been very little indeed—n proof
«f how inelnstic the sources of revenue left to us are.

Now, let us take the expenditure side. As most of the Members of
thiz House know, the Meston Committee very carefully avoided going into
the question of the expenditure side of the provinecial budgets. Therefore.
we have to go back ta the Conference of provincial representatives which
was held in Simla in September 1919, That Conference fix:d the rormal
expenditure for Bengnl at 7 crores and 91 lakhs. Bengnl protested most
strongly aguinst this on the ground that many items had been excluded which
should have been included in the normal exponditure. After a long ficht,
abmlt two years afterwards the Government of Indin admiited that that

“qure was too small by 1 erore and 11 lakhs. Therefore, th: Government

Tndis admitted that our bnsic seale of expenditura was a little over

FEven that figure did not satisfv Bengal, beoause she still mnin-

] ‘q,

of . 't mrmy normal items of expenditure had been omitted. I shall®

9 oror he - ope. The Government of Benzal gives Rs, 9 lnkhs n vear to

t'"‘“‘;‘]“t ;3 . -ermty Th's University was founded -bv the Government
e nly

Men...
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-of Indin without reference to the Government of Bengal, and the University
haa to depend practically wholly on this annual grant for its working. The
Government of India have always refused and still refuse to udmit that
item aug nn item of normal expenditure. 1 am only giving that as an
-example. We have therefore maintained all along that our basic figure
-of normal expenditure should be considerably over 9 erorcs. Our latest
figures on the revised estimate for the current year, 1924-25, gives an
estimated expenditure of 9 erores und 99 lakhs, practieally 10 crores. So
that our inerease over the basic figure is only u little under 1 erore. Every-
one in this House knows how sinee then the cost of everything has gone up.
The pay of superior and inferior services had to be revised, time-scales
of pay had to be introduced and the cost of living has increased generally.

'Thereforc when T say that Bengal kept her expenditure down to slightly

-

under n crore over the old figure, I think I caun say that she has done
very well.

1 would now like to explain to the House what the resuit of all these
years has been on our balances. In 1921-22, the first year of the new
scttlement, Bengal ended with a deficit of 170 lkhs. - Thic naturally
alarmed the Giovernment very much and they overhauled the whole position.
Government cut old and new expenditure to the tune of 89 lakhs and the
Government of India also came to our help with a remissicn of the con-
tribution of 63 lakhs. If we had not got this remission, we¢ should have
had a deficit of just under 40 lnkhs in 1922-28, of about 24 lakhs in 1923.-24,
of about 26 lakhs in the current year according to the reviscd cstimates,
and of aboul 80 lakhs next year, excluding all new expenditure whatsoever.
A province cannot possibly progress if it goes on with repeating financial
-deficits like these. It is unfair to the Provincial Government to ask them
to work with deficit budgets. When we come to the Ministers, who are
responsible for transferred subjects, the position becomes impcesible. Now,
when receipts and expenditure will not balance, the obvious course is
either to cut down the expenditure or {o resort to new taxation. As
regards the first, we have already cut down our expenditure, ns I said before.
In 1921-22, we cut 89 lakhs of rupees. Tn 1922-23, we cut 49 lakhs of rupees.
In 1923-24 we cut 18 lakhs. We also brought about certain retrenchments,
the ullimate effect of which we do not know yet. Tor insiance, in the
matter of travelling allowance we altered the rates, reduced them and
cut down allotments. It will not be for another year or twn that we can
estimnte actually the value of this retrenchment.  Personally, I can
assure this House that every item, where we could retrench expenditure,
ling been very earefullv overhnuled and examined. I have been Financial
Secretary in the Government of Bengal for five years gince 1919 till last
year and I know that we insisted on every departmont overhauling its
expcnditure. T do not think Bengal can do anything more in the matter
-of retrenchment.

"Diwan Bahadur T. Rangachariar: Mav I ask my Horourable friend
whether the Bengal Government has carried out the recommendations of it
own Retrenchment Committee ?

Mr. A, Marr: N», Sir, not in their entirety beenuse, when
40 examine all these recommendations of the Retrenchment Corp
Apund that owing to certain mistakes and misunderstand’
these recommendations could not be carried out.

“}fﬂ came
) Tuttee, we
028 certain of
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Diwan Bahadur M. Ramachandra Rao: 1Is it with regara to the all-
Indis scrvices, Members of the Executive Council, Members of the Board
.and several appointments in the all-India services in which the Secretary
of State had control that he would not carry out those recommendations?

Mr. A, Marr: No, Bir; it is also in regard to many of the other recom-
mendations, not only as regards the all India services; for instance, with
regard to police stations, we found the recommendations were impossible ;
there was a mistake in the figures. We found it impossible tu carry them
out. Therefore, as I said, I do not think that Bengal can Le expected to
<o uny more in the matter of cutting down expenditure. In certnin cases
we have gone too far already. There remains the other alternative, new
taxation. As I said already, Bengal has taxed herself to the tune of over
& erore of rupees und 1 am afraid the ‘“‘unthinkable sequel’’ of the Meston
Award has nlready occurred in Bengal. 1 shall rend that passage:

" Looked at somewhat differently, the limit we have imposed on ourselves is that in
no casc may a contribution be such as would force the province to embark upon new

taxation ad hoc, which to our minds would be an unthmkable sequel to a purely admin-
istrative rearrangement of abundant general resources.’

Khan Bahadur W. M. Hussanally: May I know what incidence of all

taxation  works out to per head in Bengal?
Mr. A.Marr: I could not give that figure.
Khan Bahadur W. M. Hussanally: Is it Rs. 2} per hoad or more or less?

Mr, A. Marr: 1 could not say. I domot think therefore that any one
in this House eould pres: Bengnl to impose further taxation to meet the
-cost of the ordinary administration. The only other alternative for meet-
ing the presont pogzition is that proposed by the Honourable Finance Member
-and 1 would strongly urge this House to accept that proposal ae a provi-
-sional relicf. At the same titne T would again press upon the JFovernment
of India the urgent necessity of revising the whole of the financial
:settlement.

Diwan Bahadur T. Rangachariar (Madras Citv: Non-Muhammadan
Urban): Sir, we must congratulate ourseclves after all that we are in the
happy position of being able to distribute to the ncedy what we have got left
in our hands. Tt has always been a painful portion for my part for the lasb
four years not to have been able to devise some measures by which the
much-needed provineial contributions eeuld have been relieved. If this year,
Sir, we are able to do it, it is due to a combination of various circumstances.
It has been a very painful duty indeed on my part as an Indian vo
stand up and defend the imposition of the salt duty to any extent. Bus
unfortunately there was no question of choice this ycar. I was keen cn
bringing back the salt duty to Rs. 1-4, where it was before; but T ecould
not bring my  conscience to say thut it should be further reduced when
the provinees were erying for the much-needed relief. Now, Sir, when
Bengal got its gift of relief from'all contribution some time ngo, we com-
plained that Bengal had been unduly leniently favoured at the expense of
other provinees. “But now in the time of plenty, when we are all getting
a share, I do not wish to share the same resentment against Bengal as I
did three years mgo. But at the same time I have heard it loudly com-
plained from Bengalis themselves that the Bengal 3Jovernment have not
carried out the recommendations of its own Retrenchment Committes on
which my Honourable friend Sir Campbell Rhodes sat and other great
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business men sat also. That shows there is something wrong with the
Bengal Govermment i they are not able to earry out the recommendations
of their own Retrenchment Committee who muode careful recommendations,
That shows the Bengal claim for relief has to be carefully considered vy
the Finance Member before he embarks upon uny further concession. I
may say ab once that I do not quarrel with the present concession which
Bengal got+; nor have I any quarrel, Sir, with the gifts which are being
made to other provinces in the shape of non-recurring surplus distribution
as proposed by my Honourable friend Sir Basil Blackett. I think the
scheme which he has evolved to-day is really a good scheme and we have
to congratulate ourselves upon that. Madras, Sir, has done her best to-
deserve relief. What did she do? Bhe tried on the one hand to induce
the Government of India yeur after year to remit the contribution, at least
a purt.  Shice did not keep quiet merely by making appeals to the Govern-
ment of India. She set to work vigorously and I believe she carried out
retrenchment in various departments to the extent of more
than & crore recurring expenditure in the provinece stinting
medical relief, stinting education, and also refusing to carry out
the much-needed reform in the excise policy of the Madras 3overnment.
The two chief sources of revenue in Madras are the lund revenue and the
excise revenue, and Madras depends upon these two sources, Pressure is
brought to bear upon the Excise Minister and he is asked what he is doing
as regards his excise policy. He is asked when he is going to reach the
goal of total prohibition which Mudras set herself for the purpose in this
matter. The excise revenue has been going up, and I think that accounts
for nearly more than a third of the revenue. The Minister has to face that
problem. How can he face a popular Assembly and say that he is making
his revenue from the drink evil? So he has to take determined steps to
reduce that revenue. Now the Education Minister has to carry on develop-
ments in various departments, either in primary education, or recondary
education, or technical eduecation or industrial eduecation, in which Madras
stunds far behind her sister provinee of Bombay. We spend about Rs. 2
or Re. 8 per head whereas Bombay spends about Rs. 20 per hewd of the
population in this matter. So we have to hang down our heads in shame
when we compare oursclves with rich Bombay in this respect.  Therefore,
money is needed in the various departments, cspeeially in the departments
which are in the hands of the Ministers. Ministers are chosen by the
electornte and they arc nlwnys questioned ns to what they have done. 1
for one, Sir, though 1 have tnany quarrels with them would not altogether
blame the Ministers, because finaneial difficulties have stoud in the way
of carrying out many reforms which they might otherwise have introduced.
But whatever quarrels we might have with the Ministers, the welfare of
the people of my provinee is dear to my heart, and therefore, Sir, T am very
glad indecd that Madras gets a substantial relief this year. Sir, that is not
enough. T have spoken to the "Honeurable the Finance Member, and ‘he
Home Member and T have an wmendment in order to earry  out the
understanding which we have come to, and I am glad to say that they
are veady to wsecept my amendment. I thereforc propose to add as a ridek
to the ‘Honourable Member's Resolution the following :

“ It further recommends that the Governor (ieneral in Council be pleased to convey
to the Provincial Governments concerned thé view of this Assembly that the amounts
herehy -released or given may be devoted mainly for expenditure in the transferred

departments.’
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Sir, 1 move that amendment, and, us the Honourable the Finance
Member has already accepted it, I h{}pe "the Local 3overnments will put
their shoulders to the wheel and see that progress is made in the transferred
departments.

Mr. President: Amendment moved:

* That at the end of the Resolution the following be added :

‘ (d) to convey to the Locul Governments concerned the view of the Assembly that
the umounts hereby released or given may be devoted mm.nly for expenditure in the
transferred departments '.'

The question I have to put is that that amendment be made.
The motion was adopted.

Mr. President: I'his Ilouse stands adjourned till Half Pust Two.
After that I propose to take Mr. M. K. Acharya's amendment to omit
clause (b).,

;I‘]:le Assembly then adjourned for Lunch till Hulf Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Cloek,
Mr. President in the Chair.

Mr. M. K. Acharya (South Arcot cum. Chingleput: Non-Muhammadan
Rural): 8ir, before I formally move the smendment* that stands n
my pame 1 desive to congratulate the Honourable Sir Basil Blackett on
the successful termingtion of his arduous muanceuvres during the past so
many days. (Mr. Devaki Prasad Sinha: ' Very urdbous and successfu!
too.’’) He has, though in very brief language, yet with apparent glee,
referred to the fuct® that the Budget has been pussed in the formn in
which he wanted it, and therefore 1 suppose he has come now with pro-
posuls for munificent gitts, doles of charity, to commemorate his triumph.
I have no quu.rn,l with his intentions. But the whole gquestion, I beg
to submit, requires much more careful and thorough consideration—the
question of provineial contributions in gencral and of Bengal in particular,
beeause the case of Bengal must neeessarily be considered along with the
rest of India. Scveral fl'icmls have been asking me just as I was coming
in whether T have any personal or speeinl grodge sgainst Bengal that 1
should move for the omisgion of Bengal in my amendment. T desire to
express at onee that far from having any ill-will towards Bengal, towards
the province of Bengal or towards the people of Bengal, I have very
great rond-will, nay, “admiration, Bengal, 1 um ready to recognise, has
been tlw_rmmt nationalist of all the provinces of modern Indis; and there-
fore to Bengal, and to Bengal's orator, mny good old friend Bipin Babu,
T have very great esteem and very great good-will. And, in spite of the
troubles of the province or the Bhol"bcomlngﬂ of my friend, my good-will
will continue to hoth. Therefore, it is not through any particular ill-will
or grudge or through any inter-provineial jealousy that 1 sent in notice of
this amendment. But, Sir, 1 desire by this awmendment to raige the
general qqutmn mth rvgnrd to the whole of these pmvmma] contributions

" *That clause (b) be deleted.
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in genersl and with reference to Bengal in particular: whether the whole
has not been arbitrarily fixed, arbitrarily dealt with, and to-day, therefore,
is being arbitrarily reviscd.

With the origin of these contributions, Sir, this House must be fairly
well acquainted. Even the Committee that was appointed to.fix these
contributions said that they were rather proceeding arbitrarily, and there
were a great many limitations to whieh their proposals would necessarily
be subject. For instance, they admit that:

‘ Whatever standard ratio of contributions we might devise—and a subsequent
chapter will narrate our proposals in that direction—it would have, were it to be applied
immediate]!, the effect of starting some provinces on their new career with a deficit.
oo * * This limit, however, obvious as it is, makes it inevitable that
the initial contributions—(and subsequent contributions alao)—should be in some
measure arbitrary, dictated by the existing financial position of each province and not
by any equitable standard such as its capacity to pay.”

This is the admission made by the Commiitec themselveg when they
decided what exactly cach province should pay at the time when they fixed:
these things. The method was arbitrary, the amount was arbitrary and
not according to any equitable standard with respect to the capaeity of
each province to pay. That has been the complaint not only in Bengal
but in every other province. In fact, so far as Mndras is concerned, the
complaint there has not been by any means less loud than in any other
province nor less just and reasonsble. Qur complaint, in fact, has been
that we have been penalised for our cconomy, and for the .careful husband-
ing of our revenues from the best financial standards. In fact, those
provinces that were not economical, and Bengul perhaps is one of them,
passed away lightly under the Meston Award, and those who werg very
frugal and economical had to pay very much larger contributions than
the rest. Similady, the Committee themseclves say:

‘“To do equity between the provinces it is necessary that the total contribution of
each province to the purse of the Government of India should be proportionate to its
capacity to contribute. Unfortunately the application of this principle in practice
presents many difficulties.’”

Therefore, as these quotations must suffice to show, the way in which these
contributions were originally fixed was very arbitrary and complaints were
raised not only in Bengal but in every other province.

Now, 8ir, T come to the question of Bengal. Three ycars ago a similar
Resolution in this House was discussed and passed. Sir Malcolm Hailey
who was then in this House and who moved that Resolution meade it, I
think, fairly distinct that it was as a very temporary measure that that
Resolution was then brought in this House. After roviewing the origin of
the provinecigl contributions and in the case of Bengal the recommendation
made by the Meston Commitltee themselves, he said:

*“ Well, Sir, this is my case. What we now propose is, in effect, to give a breathing
space by waiving her contribution for the next three years."

That was what was thought to be done in 1021; because Bengal thev
said was starting with a deficit and could not easily find a way out of that
_defieit. It was cvidently thought then that a breathing space of three
“years ought to enable Bengal to make both ends meet. It was further
advanced on behalf of Bengal when this motion was pressed in 1921 n
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those who were in this House then by Bir Frank Carter for instance, who,
on behalf of Bengal, pleaded eloquently in this way:

‘* 8ir, this House has & great responsibility. By its vote to-day it will largely:
contribute to the making or marring of the reforms in Bengal.”
And so this* House three years ago did grant to Bengal the relief that
Bengal then thought it wus entitled to. But I do not know if the
purposes for which it was then asked, namely, to give a breathing space
for Bengal or to make the reforms in Bengal a success, have been realised.
So far us we see to-day, the financial resources of Bengal are perhaps just
88 bad as thcy were in 1921, and so far as the reforms in Bengal are con--
cerned, well—the most eloquent testimony to the success of the reforms
in Bengal is perhaps to be found in the Criminal Law Amendment Act of
that province! Thercfore, Sir, I think it will be only right for us to
demand what special circumstances there are with respect to Bengal which
will ugain reasonably entitle Bengal to this measure of complete relief so-
far as the provincial eontributions are concerned.

The argument that Bengal's revenues fall short of Bengal's expenditure
by itself cannot be a sufticient argument. If it were granted that when-
ever a province's revenues fall short of its expenditure a sufficient relief
must be given fromn the Central Government—if this general proposition.
were accepted, then it would be open, it would be an in-
ducement, it would be almost an offer, it would be a temptation for every
province to come snd say, '‘Our finances are bad, Our expenditure is
very high and our revenues are very low. Therefore remit the total
of our provincial contributions’’. It is a bad oxample to set; and I hope
that I shall not be understood as saying that 1 have any special grievance
against Bengal or that I have any ill-will against that province. But a
business ‘way of doing things requires that every province must be able
to adjust its resources in the proper measure, in the proper manner from
time to time. Therefore, Sir, I desire to know what the case is. 1 do-
not believe that the special case as regards Bengal has been put before
us. exactly, except that Bengal is in financial need and therefore that
Bengal should be again given total remission for another threc years. The
experience during the past three years has not been very fruitful in
meking the case for Bengal very strong or clear. It is not clearer to-dny
than it was three years sgo. The Financial Secretary to the Government
of Bengal who spoke just before the House adjourned for lunch was
referring to certain deficits. His argument was that Bengal has been
having deficits continuously for a certain number of years. Is that by
itself an argument for eaying that therefore the provineial contribution
should: be remitted completely? Is that a complete and final argument?
Why should they say, ‘“We shall go on spending more than our resources
permit and you had better make good the deficit?'’ The argument comes
to something like this that Bengal's capacity has not been properly assessed.
Therefore it strengthens my case, thal the Meston Award has been very
arbitrary, rather blind, that it did not carefully assess the needs of each
province nor the capacitics of the various provinces. They drew it all in a
rough way and where a province was economical and showed a surplus
they put a large coniribution as in the case of Madras. And to-day
people say, ‘‘Oh, Madras has got 126 lakhs. What reason have you got
to complain against other provinces’’, as if I am complaining against
them. They forget that Madras has been paying very much more than
any other province. Madras has got a larger remission to-day than any
other province because Madras has been paying all these four years very
much more than any other province in India.
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Sir Oampbell Rhodes: We do not forget it. We deny it.

Diwan Bahadur T. Rangachariar: How do you deny it?

Mr. M. K. Acharya: It is cusy to deny what is inconvenient to admit;
but until it is supported by arguments, which can be met by counter-
arguinents, we can only say that it is convenient to make a denial in
the absence of argument. Thercfore I shall lenve it at that. My whole
pownt is this. I shall not press my amendment, if Sir Chimanlal Setalvad’s
amendment that this whole question of provincial contributions should be
carcfully inquired into and investigated and that the matter should be
dealt with on s mmore businesslike manner than it has been dealt with now,
is accepted. We should not rely entirely upon the munificence of the
Finance Member who will give us any doles only on those occasions
when he finds the Budget is passed in the form in which he wants it
to be pussed. I say, Sir, that the provinces should be able to incur their
expenditure on the scale on which they want to spend upon various
subjects, irrespective of the central Budget, irrespective of the Finance
Member's success or failure over his Budget, irrespective of what happens
here over his proposals. This question of the contribution of the various
provinces should be decided onee for all on a thoroughly cquitable basis.
In the case of Bengul and in the case of other provinces as well the
Meston Award has been shown to be completely arbitrary. Therefore I
wish strongly to press on the attention of Government and this House
that it is very necessary at as early a date as possible to revise the whole
question of provineial contributions and to make them more equitable
thun they are to-day or to make them less inequitable than they are at
rrerent, for 1 do not think they are at all equitable at the prescnt moment.

One word more, Sir, and 1 have done, about the remission of Bengal's
contribution. Are we to help the people of Bengal or the Government
of Bengal? Do the people of Bengal want it? Are they sure that all
this money will go to them to help them in their national aspirations? Or
shall we give this money to the Government of Bengal for augmenting
repression? I amm aware that for this reason my friend Diwan Bahadur
Rangachariar moved an amendment this morning, and 1 am glad it was
accepted, that these remissions should go more or less completely to the
transferred departments. In the case of Bengal, however, | again ask
is it to go the trunsferred departments or will it go towards additional
expenditure on the C. L. D., or other police forece for the coercion of
patriots in Bengal for sending themn away to places where they will be
less troublesome to the Bengal Government? The Government of Bengal
comes before us with not a very good story, with not any very good, record
80 far ns the immediate past is concerned. Therefore, Sir, if Bengal
wants very careful and very sympathetic consideration at the hands of
the Central Government, the Bengal Government should during the coming
few years take care that its poliev of the general udmlnlstm‘mml meets Wlth
the approbation of the large bulk of the people of India and the large
bulk 'of the patriotic, selfless Members of this House, and not alone the
approbation of those who find it eonvenient und politic to sit on the
Treasury Benches. Therefore, Sir, 1 press strongly that the whole question
of prrwmcla! contributions in general and of Bengal in particular deserves
very careful mqulrv and revision; and if this is not promised I for one, to
make sure of such inquiry, will be strongly lor objeeting to the total remis-
sion of the contribution of Bengal. 1 hope, Sir, a satisfactory response
will come from the opposite side in respegt of the genoral i inquiry which I
am trying to press upon the attention ofl\ﬁw Government,
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Mr. T. R. Phookun (Assam Valley: Non-Muhammadan): Sir, before I
say & word or two in connection with the amendment moved by Mr.
Acharya, pray allow me to assure this House and in particular the
Honouruble Members from Bengul that when 1 sent in an amendment
to the same effect 1 was not actuated by any meun motive of provineial
jealousy of Bengal having reccived a concession in the matter of provincial
contribution from the Honouruble the Finance Member. My amendment
was meant as a fair protest against the most arbitrary action of the
Honourable the Finance Member in moving part (b) of his Resolution
which, in my opinion, is in distinct violation of the recommendations con-
tained in the Government of Indin's despateh No. 13, dated 13th July,
1922, an extract from which I will presently place before this House.

Bengal was given three years’ remission on the recommendation of the
Joint Puarlinmentary Committee but the Government of India in giving
effect Lo the recommendations laid down in no uncertain terms that should
in future any oceasion arise to disturb the Devolution Rules it should
not be done before the representatives from different provinces arc given a
chance to state their financial difficulties before an impartisl Committee.

Now, the Honourable the Finance Member has gone and done just the
very thing he was asked not to do. In support of my contention 1 will
place before this House one or two extracts from the despatch mentioned
above:

“ The representatives of the other provinces, with the exception of Bengal, evinced
strong disapproval of the proposal to revise the financial scttlement. While they laid the
greatest possible stress upon the necessity for the speedy reduction and abolition of
the provincial contributions, they held firmly to the view that the existing financial
settlement, as contained in the Devolution Rules, should be retained intact. They
pointed out that the settlement had been made after full inquiry by an impartisl
committee and had been accepted by Parliament after every province had been allowed
to state its views regurding the proposals of the Financial Relations Committee, and
they urged that the statutory arrangements so fixed should be rigidly observed. 'The
only difference in the attitude of ths Bengal representatives from that of the other
provinces wae that, while the representatives of other provinces were strongly opposed
to any disturbance in the future of the present distribution of revenues between the
Central and Local. Governments, the Bengal representatives stated that the revenues
they had obtained under the existing settlement were insufficient to cover the cost of
the ordinary administration as it stood at the time of the introduction of the reforms,
that the rolief afforded by the remission of the provincial contribution was inadequate,
and that, while they quite realised that in the existing financial position it was
impossible for the Central Government to afford any further relief at presemt, they
would, when the financial position of the Government of India improved, again raise
a claim that some additional source of revenue should be assigned to them.'

1t was on this represenfation that they further went on to suyv:

‘* All provincial representatives were further most emphatically of opinion that,
since the allocation of revenues hetween the Central and Local Governments and the
contributions payable by the Local Governments had been definitely fixed by Stafute,
no action should be laken by the Seccretary of State in Council or by the Government
of India for the benefit of any province which would he likely to prejudice the
interests of other provinces, withoul the laiter being given an opportunity of comment.
ing thereon beforehand.’!

I repeat to omphasize that the Honourable the Finance Member has
done what he wus warmned not to do. The concersion to the Bengal Gov-
ernment was cited as onc¢ in which action was taken without any previous
consultation and I think it has been donc so again without reasonahle
. excuge the result being that fhe interests of other provinces have been
prejudicinlly affected and that is where T come in on behalf of Assamese
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and say that we are treated very unfairly regard being had to our financia!
difficulties. The Despatch goes on to say:

¢ All members attending the conference were unanimously of opinion that, should
Jhere be any question of disturbing the settlement embodied in the Devolution Rules,
no action should be taken in that direction until the proposal had been referred to,
and considered by, an impartial committee before which each province should have an
opportunity of stating its case. We are in entire agreement with the view expressed
by the provincial representatives that no question of altering in any way the present
financial settlement should be considered except by an impartial Committee and after
full discussion with each of the provinces.”

Now, may T ask the Honourable the Finance Member if that has been
done—if the direction laid down has been followed, if he consulted the
representatives so as to give them a chance of placing their cases before
an impartial Committee? I take it it has not heen done or the Honour-
able the Finance Member would have spoken. The Despatch goes on:

“ We further agree with the representatives of all provinces, except Bombay and
Bengal, that the present settlement should be retained intact. We adhere to the view
expressed in our first Reforms Despatch that it is essential that the financial arrange-
ments between the Central and Provincial Governments should be free from ambiguity,
and we are of opinion . . . "

Here again they have repeated to emphasize on the importance of their
recommendations and say:

‘... that it would be most disastrous to hold out hopes to the provinces of the
possibility of the present financial settlement being disturbed, at all events until the
provincial contributions have been abolished.”

I draw the attention of the Honourable the Finance Member to this pas-
sage in the Despatch particularly:

““ Any such hope would have the effect of encouraging the provincial Legislative
Councils to sanction new expenditure without undertaking the liahility of raising the
necessary revenues. Without financial responsibility there can be no responsible govern-
ment. We would renew the undertaking given in the despatch of Lord Chelmsford’s
Government . . . that we would work our financial policy towards reducing, and
ultimately abolishing, the exisling financial contributions.®

Nor, 8ir, all this was accepted by the Secretary of State. May I,
therefore, without offending the Honourable the Finance Member accuse

‘him of disloyslty to the Government of India and to the Secretary of State?

How can he explain his action against what I have quoted. May 1 also
incidentally ask him ‘* Why this sudden tenderness for Bengal?"’ For if I
guess rightly Bengal at the present moment is not in the good books of
Government : (a) am I to take it as a small concession after terrible repres-
gion (b) or is it to enable the unpopular ministers to be a little more popular
or (c) may be it is to fight the Swarajist in Bengal where the fountain-head
of all the Swara] activities lie. But that is not my point. My point is
that we have been prejudicially affected by the arbitrary action of the
Honourable the Financo Member. The Honourable the Finance Member
has now tried to justify his action but by what menns? By
offering a small bribe of 6 lakhs to the Government of Assam,
and the Government of Assam have accepted the bribe. I am sorry I can
Le no party to such wicked acts of the Government. I will therefore remain
content by giving my moral support to Mr. Acharya’s motion, but by
rofusing to give him my vote in favour of his motion because it will be of no
consequence nNow.

3 P
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Referring to the action taken by the Honourable the Finance Member
an Honourable Member of the' Legislative Council in Assam asked '‘ Is
there a Hailoy-Blackett Code by which from time to timec they can alter
the Devolution Rules as they like and gradually seduce the Housc to accept
it?"" Sir, I think that was a very pertinent question and I feel tempted
“to repeat the same question with the name of present Home Momber
substituted. Sir, now that therc is a bigger question of thoroughly inquir-
ing into the Devolution Rules and changing them, which my Honourable
iriend Sir Chimanlal Setalvad is moving, T hope it will, once for all, be
definitely settled after proper inquiry into the financial positions of the
different provinces and that the whole thing will be overhauled giving
full opportunity to the representatives of diffcrent provinces to state their
case. With these few words I give mv moral support to the motion
and enter into a strong protest against the motive which moved the Hon-
ourable the Finance Member to move clause (b) of his Resolution but not
on his action in moving clause (c) of tho same Resolution which saves him

from glaring partiality.

Mr. President: 1 understand the Honourable Member from Mudras does
not move the motion standing in his name.

Mr. M. K. Acharya: I am not anxious to move it, in view of Sir
Chimanlal’s amendment which I wish to support.

Mr. President: Now that the Honourasble Member from Madras docs
not move his motion does the Honouruble Member from Assam wish (o
move the amendment?

Mr, T. R. Phookun: No, Sir, T do not either.

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, in
their despatch, dated the 24th June 1920, on the Meston Committee report,
the Government of India stated as follows:

* We recognise the difficulties likely to arise from a continuance of the recrimina-
tions between the provinces regarding the comparative amounts that they should pay to
the Central Government, and from this puint of view alone we think it desirable that
the provincial contributions should be abolished as soon as possible.”

After having listened to the two Honourable Members who have just
preceded me, I hope that we may yet be able to disappoint the Government
of India in the prediction that they made in the despatch about this ques-
tion raising provincial recriminations in this House. Sir, I muintain
that so far as Bengal is concerned, we have tried to approach this ques-
tion not from the narrow provincial point of view, but from the point of
view of the wider national interest; and I will show by quoting from the
latest representation which has been sent up on behalf of the people of
Bengal to the Becretary of State that when we in Bengal ask for a revi-
sion of the financial arrangements we have not only the hard case of our
own province in mind, but we plead for the betterment of the financial
position of other provinces as well. This is what this representation stutes:

“ My Council, though primarily interested in the financial position of the Local
Government of Bengal are also vltally concerned with a just and equitable solution
of the difficulties in the financial position of the Government of India as also of every
province of India, for my Council appreciate that successful working of the reforms
and the welfare of India generally must depend upon the sound financial position of
every province as also of the Government of India. Approaching the problem, as
our representation does, from this all-India point of view, the Council of my League
trust that it will receive a sympathetic and prompt gonsideration from Your Lordship.’*

o2
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Slr, I very much hope that some consideration will be shown to Bengal
in view of the stand she has made on behalf not mercly of herself but
of all the afflicted provinces of India. 1 am not unmindful of the sympathy
and consideration that were extended to Bengal on the last occasion when
the Government came up with a Resolution proposing the remission of
the contribution from Bengal for three years, in 1921. And T trust that
if we were entitled to that consideration at the hands of this House in a
vear of financial difficulties, in a year when this House was faced with the
necessity of imposing fresh taxation in order to carry on the administration
of the Central Government,—I trust that that considerntion will not be
denied to us to-day when the Government of India are in a position to
distribute a respectable sum for the benefit of all the provinces. Sir, 1
was a little surprised the other day when an esteemed friend of mine who
represents Bombay in this House raised the question as to why it waa
that Bengal was recommended for a remission of contribution for a further
period of three years, and he asked why were the Government of India
giving so much weight to that one sentence of recommendation which
finds place in tho Joint Parliamentary Committee’s report for giving special
ireatment to Bengal. S8ir, 1 was very much surprised beeause the Hon-
ourable Member who made that statement generally takes a very wide
and verv lofty view of things that affect the welfare of the different pro-
vinces of India, whenever such que‘atlona come up for consideration here,

I trust that he will revise his opinion and he will vote with us in regard
to this matter to-day.

Sir. my Honourable friend Mr. Acharya wants to know what the specinl
case of Bengal is to entitle her to this special treatment. The best reuly
that T could give to him would be by quoting from a despatech which the
Government of Madras addressed to the Qovernment of India »n this
financial question on the 1st June 1920. We find that in an annexure to
that despatch it is pointed oul that whereas the normal income seit'ed at
the Simla Conferenece, on the basis of which the Meston Committec pro-
ceeded, was in the case of Madras 14,42,00,000, and the normal expendi-
ture settled at that Conference was 10,55 lakhs; and the normal income
for Bombay was 11,48 lakhs and the normal cxpenditure 10,99 lalhs, the

normal income of Bengal was fixed al 7,73 lakhs and the normal expenditure
at 7,92 lakhs.

Khan Bahadur W. M. Hussanally: Will my friend give us the incidence
of taxation in the different provinces?

Mr. K. 0. Neogy: I will try to meet my Honourable frlend as (AT as
1 can.

‘Diwan Bahadur T. Rangachariar: And also the rate of expenditure.

Mr. K. 0. Neogy: Certainly, I am coming to that. The Simla Con-
ference thus left Bengal in the singularly unhappy position of having been
agsesscd at a low rate of expenditure which again exceeded the normal
income settled at that Conference by 19 lakhs of rupaes. Now, Sir, my
Honourable friend Mr. Rangachariar wants to know the expenditure per
head. 1 will come to that. T am quoting from a Parliamentary paper
which includes the opinions of the different Local Governments and the
Government of India on the Meston Committee’s report. I find that the
total annual expenditure per thousand of population for Bombayv is given

@t Re. 5,494, for Madras it is Rs. 2,578, and for Bengal it is Rs. 1,750.
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Then, Sir, I believe my Honourable friend Mr. Rangachariar would like
to know how much we spend on subjects like medical relief, sanitation
and other subjects. We find that Bombay spends Rs. 196 per th sand
of population on medical relief, Madras spends Rs. 102 per thousand, and
Bengal only Rs. 70; and T muy in this connection rernind my Hon urible
fricnds that the people of my province is a dying race. The rate of
birth is less than the rats of death, and but for the fact of a regular intlux
of people from outside Bengal, the census figures would show a ate wady
decline in the population of that province. Therefore, 1 trust .nv IHon-
ourable friends will, so iar as this question of medical relief is conccrned,
be prepared to make it possible for Bengal to fight the scourges that
account for the heavy toll that is levied on her populaticn. Now, Sir,
I come to the expenditure per thousand on education. Bombay spends
Rs. 6638 per thousand of population on education .

Mr. H. @. Oocke: Will'the Honourable Member kindly tell us which
year he is dealing with?

Mr. K. 0. Neogy: I am quoting from an official statement bearing on
the Meston Committee's report. T believe they took the figures as they
found them at the time the Meston Committee’s report came out.
Bombay spends per thousand of population on education Rs. 653, Madras
Rs. 312, and Bengal Rs. 201. Now I come to sanitation, Bombay spends
per thousand of population Rs. 115, Muadras Rs. 60, and Bengal Rsa 31.

Mr. Kamini Kumar Chanda: Assan?

Mr. E. C. Neogy: The Assam figure does not appear in this list. It
is not my intention to enter into a discussion ns to whether we ought to get
better relief than Madras or Bombay. My intention is to explain the pecu-
liar position in which Bengal finds herself to-dav, and the necessity for
granting this relief, becnuse my Honourable friend Mr. Acharya was anxious
to know what the special circumstances of Bengal were to justify this
special treatment. I had no intention of touching on this comparative
aspect of the question but for the fact that my Honourable friend Mr.
Acharya rnised this question. Sir my Honourable friend Mr. Acharya also
stated that Madras alwavs has pnid more to the central exchequer. T do
not at present want to go into that vexed question as to whether we are
entitled to take into account the contribution the provineces make in the
shape of income-tux and customs dutv to the central exchequer when we
come to consider this question. I micht incidentally mention, however,
that in the vesar 1921-22 Beneal accounted for over five crores of rupees in
the shape of income-tax out of a total of 26 crores and odd for all India, and
8 crores in the shape of super-tax out of a total of 8 crores odd for all
India . . . .

Mr. Devaki Prasad Sinha: Bir, may T ask the Honourable Member
whether he knows it or not that a gond portion of the income-tax and super-
tax paid in Bengal is derived from income that is earned in the province of
Bihar and Orissa?

Mr. K. 0. Neogy: I will again satisfy my Honourable friend by quoting
from the Parliamentary paper I have in my hand, where it is calculated
by the Government of Bengal that 90 per cent. of the income-tax shown
under Bengal is actually derived from income earned in Bengal. My Hon-
ourable friend might like to have a look at this paper, and I will he very
glad to hand it over to him whenever he desires. T.ook at another figure,
about which I believe there is no competitive claim from Bihar, and that
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is the Rs. 8,75 lakhs of revenue which comes out of Bengal in the shape of
export duty on jute. However, Sir, I will not pursue the point further.
My Honourable friend Mr. Phookun stated that the Honourable Finance
Member was in this Resolution disturbing the Meston Award, was going
against the despatch of the Secretary of State, and he characterised his
attitude as disloyal to the Seecrctury of State. My Honourable friend must
be very much mistaken in this view, because the Joint Parlinmentary Com-
mittec wished the Government of India to extend special treatment to the
Government of Bengal and this recommendation is certainly a part of the
statutory arrangement embodied in the Devolution Rules. The Joint Par-
liamentury Committee did not themsclves undertake the task of finding out
the exact manner in which the relief should be granted to Bengal; other-
wise I have no doubt that they would have embodicd such relief in the
Devolution Rules themselves. The only differcnce is that instead of mak-
ing provision for it themselves in the Dcvolution Ttules, they have left it to
the choice of the Government of India to determine the particular manner
in which such relief should be given to Bengal, and I take it that that re-
commendation of the Joint Parliamentary Comrmittce constitutes o part

of the statutory agreement between the Government of India and the Seec-
retary of State . . . .

Mr. T. R. Phookun: May T ark if it is not a fact that the despateh I
referred to was approved by the Becretary of State?

Mr. K. 0. Neogy: Exactly so. I think my Honourable friend must
have misread that despatch beenuse T do not remember to have come across
a single sentence in any single despailch either from India or from White-
hall bearing on this subject. which disputes the fact that the provincial con-
tributions have got to be wiped off as carly as possible; and that is all that
my Honourable friend, the Finance Member, is asking this House to agree
to. And it is only when the provincial contributions are wiped off that the
auestion of the reopening of the Meston Settlement can arise: that is
the position that the Government of India and the Secretary of State have
all along taken up. '

Diwan Bahadur T. Rangachariar: My Honourable friend is aware that
Bengal has not contributed a pie of her provincial money.

Mr. K. 0. Neogy: She was not expected to contribute a pia as a result
of the recommendation by the Joint Parliamentary Committee which is an
essontinl part of the financial settlement between the provinces and the
Government of India. T want to repeat that it is an accident that the Joint
Parliamentary Committee did not themselves provide for this relief in the
Devolution Rules. In their report on the Devolution Rules they make a
definite recommendation that Bengal should be treated on a different basis
altocether and they merely leave it to the diseretion of the Government of
Indin to determine the manner in which the relief should be granted, and
the Government of Tndia are to-day merely carrying out that recommenda-
tion of the Joint Parliamentary Committee . . . . .

Mr. Eamini ‘Kumar Chanda: May I know what is the correct interprcta-
tion of the passage in the Joint Parliamentary Committee’s Report? Does
it mean that the Government of India would have power for ever to make
8 romission or has this power not been exhausted when they remitted the
provincial contribution for Bengal for three years? Is there any power
left to the Government of India now?
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Mr. K. 0. Neogy: I will read out the particular recommendation to
which I was referring. This is what the Committee say :
* The Committee desire to add their recognition of the peculiar financial difficulties

of the Presidency of Bengal, which they accordingly commend to the special considera-
tion of the Government of India."

When this matter came up for consideration in the year 1921, as I have
already stated, the Government of India themselves were faced with an
enormous difficulty and they could balance their Budget only after imposing
fresh taxation on the people. Therefore it was, I think, that the Govern-
ment: of India instead of proposing any permanent remedy in this matter
came up before this House with a recommendation for giving relief to Bengal
for a period of three years. I do not suppose . . . . .

Mr. T. R. Phookun: May I ask Mr. Neogy if he maintaing that the
Government of India have power to alter at any time and for all time to

come these financial arrangements?

Mr. K. 0. Noogy: I maintain that according to the recommendation of
the Joint Parliamentary Committee, it is open to the Government of India
to come up to this House with a recommendation like the one we have
just now before us, to give relief to Bengal either for one year, or for o
number of years, or permanently. That is what I maintain . . . . .

Mr. T. R. Phookun: What happens then to the despatch I referred to?

Mr. K. 0. Neogy: The despatch certainly takes into account the recom-
mendation that the Joint Parliamentary Committee made for the special
bencfit of Bengal, and it cannot be construed to mean as if the Committee
were going to-depart from the position they had tuken up on that particular
occasion. However, Sir, I have no intention of entering into a sort of wordy
duel with my friend from the other provinces in this connection. 8ir, I
was a little surprised to find my Honourable friend, Mr. Phookun,
taking up the cudgels against Bengal in this matter because, sup-

posing . . . . .

Mr. T. R. Phookun: I have no quarrel with Bengal; my quarrel is with
the Honourable Finance Minigter in upsetting the Devolution Rules and
not taking our province into account.

Mr. E. 0. Neogy: I am very glad to hear that he has no quarrel with
Bengal. 1T am very much afraid that my Honourable friend has really
overlooked the last clause of the Resolution as it now stands, because it
proposes to grant 6 lakhs and odd for the benefit of Assam. If the
Finance Member had strictly followed the letter of the Devolution Rules,
where would Assam have been to-day? DBesides that, as I stated the other
day in connection with the discussion on the Devolution Rule 15, Assam
has benefited beyond expectation under that rule, and if you take the
amount which Assam gets as a share of the income-tax under Devolution
Rule 15, and add it to the relief which she is going to get under this Reso-
lution, I believe that she will find a very large proportion of her contribu-
tion is going to be remitted this year . . . .

Mr. Eamini Kumar Ohanda: Do you know that Assam contributes an
export duty—that on tea? This, I believe, amounted to 80 lakhs this year.



2754 LEGISLATIVE ASSEMBLY. [21sT Mar. 1925.

Mr. K. 0. Neogy: I am very glad that my friend mentions that fact,
because we ourselves have been asking for a share of the export duty on
jute. However, when occasion arises, I am sure now that I will have the
support of my Honourable {riend Mr. Chanda in Bengal's fight for the
export duty on jute.

Mr. Kamini Kumar Chanda: I can assure you of my support.

Mr. K. 0. Neogy: Then my friend Mr. Phookun referred to what he
called a sudden tendemcy . ... ... (A Voice: ‘‘ Not tendency. but
tenderness.’) . . . . & sudden tenderncss on the part of the Government
of India. I may remind him that this ‘‘ sudden tenderncss '’ dates
from the year 1921, the very first year of the reformed administration.
So that I do not suppose this tenderness has got anything to do
with the circumstances which he mentions as  having influenced
the present policy of the (GGovernment of India. My Honourable friend
the Finance Member has been charged with disloyalty to the Secrctary of
State, but, Sir, I would have certainly charged him with disloyalty to the
whole financial understanding and to Parliament, if he had not come up
with this recommendation so far as Bengal is concerned. )

Mr. W. A. Oosgrave (Assam: Nominated Official): Sir, I have been
requested by the Government of Assam to protest agninst the preferential
treatment which the Honourable the Finance Member proposes to give to
the Bengal Government by clause (b) of this Resolution. (Hear, heur.)
But before going further, 1 would like, however, to express to the Govern-
ment of India and to the Honourable the Finance Member in particular the
grateful thanks of the Government of Assam for the proposed remission of
gix lnkhs as announced by the Honourable the Finance Member.

Khan Bahadur W. M. Hussanally: Small meroies.

Mr. W. A. Cosgrave: Small mercies are appreciated in small provinces.
1 think that in this expression of thanks, I may associate my non-official
colleagues Mr. Phookun, Mr. Chanda and Mr. Ali Ahmed Khan although
somc of themn may perhaps hold different views from myself on some aspects
of this problem. Sir, this temporary relief, although very acceptable to
the small province of Assum, does not, however, affect the larger question
of preferential trentment given to Bengal against which I am asked to-
protest. Now, Sir, before T enter on this protest, T desire to make it clear
to the House that in speaking on this Resolution, I am in the proverbially
difficult position of a man serving two masbers. As an official Member of
this Assembly nominated by the Governor General, I could not have voted
for the amendment put down by my friend Mr. Phookun, however much I
sympathised with his views at any rate on this occasion. (Laughter.) On
the other hand, s a Member of the Indian Civil Service who has served 20
years in Assam, I naturally wish to do my best for the province of Assam,
to which T.am proud to belong. If, therefore, the Honourable the Finance
Member is surprised at the moderation of my language, (Laughter.) I
hope that he will realise my peculiar position and not discount my protest
as faint-hearted.

I shall now explain the reasons for my protest. The Assam Govern-
ment consider that the proposed remission of the Bengal contribution is a
breach of the pledge given in the Government of India's despatch No. 18
of the 18th July 1922 that no modification of the financial settlement
embodied in the Devolution Rules would be considered except by an
impartial committee and after full discussion with each of the provinces.
(Mr. K. C. Neogy: ‘' You will not accept your relief this year, I suppose.’’)
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Now, Sir, I need not read out the two relevant sections, Nos. 9 and 10, of
thut despatch as my Honouruble friend, Mr. Phookun, has already made
copious quotations from those two sections. Everybody has seen this
despatch as it was a published document. The then Secretary of State,
Lord Peel, in paragraph 4 of his Financial Despatch No. 17, dated the
9th of November 1922, accepted the views put forward in parsgraph 10 of
the Government of India's despatch, namely, that the present system &s.
laid down in the Devolution Rules should be maintained. Now, Sir, what-
ever criticisms may be levelled against tho report of the Meston Committee—
and T am afraid that the report has few friends—that Committee at any
rate did give some reasons for its proposnals ns regards the various provinces.
I would like to read un extract from that report which shows that the
Meston Committee considered that the four provinces, Bihar snd Orissa,
Burma, the Central Provinces, and Assam, all deserve mnore consideration
than Bengal. The report says:

* The provinces which caused us most anxiety were Burma and Bihar and Orissa.’

They then proceed to make recommendations for Burma which were
accepted and to make u recommendation for Bihar and Orissa which was
not only accepted Lut expanded. They go on in the next paragraph to say:

‘“ The two provinces which come next in difficulty are the Central Provinces and
Assam. They have a small margin at the hest of times and their need for develop-
ment is great. The former has a more rapidly expanding revenue than the latter,
but on the other hand its finances are liable to disturbance by famine. On the whole
we do not feel that it would be just to ask more than roughly 40 per. cent. of their
windfall in both cases, and we have based our recommendations accordingly.”
The Committee go on to say:

“ The special treatment of these four provinces left us with Rs. 882 lakhs to
allocate among their five richer neighbours. After the most careful scrutiny of their
various peculiarities, we see no marEed necessity for differential treatment inter se.”

They discuss Madras, the United Provinces, the Punjab and Bombay, and
finally they say about Bengal:

‘ Bengal on the other hand has a low scule of expenditure and an inelastic revenue;

and it will receive only a very moderate start in its new financial career. But its size,
intrinsic wealth and general economic possibilities prevented us from tresting it more
favourably than the other provinces in this category.”
Contrast the adequate reasons given in the Report of the Meston Com-
mittee with the bald recommendations of the Joint Select Committee of
Parliament as regards Rule 20 in the following brief paragraph. This is all
that the Joint Select Committee wrote :

** The Committee desire to add their recognition of the peculiar financial difficulties
of the Presidency of Bengal which they accordingly commend to the special considera-
tion of the Government of lndia."’

Now, 8ir, what are the peculiar finaucial difficulties of Bengal? I have
heard various explanations which I would like to detail below. I doubt,
however—I say this with all respect to the Honourable the Finance Mem-
ber—if the Assam Government will regard as quite satisfactory the explana-
tion given to-day by the Honourable the Finance Member as to why the
temporary remission granted for three years should now be continued for
another three years. It has been suggested in some quarters that pressure
was put on the Joint Parliamentary Committee by some Furopean com-
mercial magnates of Bengal who feared that their interests would be heavily
taxed by the Local Government unless the provincial contribution was
remitted. The opinion more widely held is that Bengal has been given
special treatment on account of its inclastic land revenue due to the per-
manent setilement. (Mr. Devaki Prasad Sinha: ‘‘ That is so in two other
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provinces t00.’’) Now, Sir, we have heard much in the present session of
«obsolete and out-of-date laws. This expression has been applied freely to the
Bengal Regulation of 1818. I suggest for the consideration of Honourable
Members from Bengal, of all parties and classes, to my Honourable friend
Mr. Marr, Mr. Bipin Chandra Pal, Sir Campbell Rhodes, Mr. Neogy, and
last but not Jeast Mr. K. Ahmed (Laughter) that if they require more
money for the nation-building departments of Bengal, they should demand
the repeal of even an older and very obsolete law. I refer, of course, to
the Bengal Permanent Settlement Regulation of 1793. If Bengal gave
such a gesture of self-help, then I think that no province could oppose
its claim for preferential treatment at the hands of an impartial committee.
Sir, other views have lately been put forward as to the real reason why
the Government of India propose to remit for three years more the contri-
bution of 63 lakhs due from Bengal according to the statutory Devolution
Rules. 1t is hinted by some that the chariot of dyarchy is running so
-<creakily in Bengal that the wheels want oiling, i.c., that the Ministers must
te given some money to see what projects they can carry out in the nation-
building departments. Other people hint that the remission of 63 lakhs is
the sugar given to coat the bitter pill of the Bengal Ordinance. Now, Sir,
I do not personally believe in the truth of any of these rumours, (Laughter)
but I desire to express my personal opinion that these rumours would not
have been heard in various quarters if the Government of India had in
accordance with their despatch of 1922 allowed the claims of each province
for remission to have been considered by an impartial committee before
they put forward the present proposals for remitting the Bengal contribu-
tion in toto for a further period of three years.

Now, Sir, I do not propose to try to follow the figures given by my
Honourable friend Mr. Marr. Mr. Marr is a financial expert, who hus
been the Financial Secretary of the Government of Bengal for the last
five years, and 1 kelieve that it was his able pen in some way that led to
Bengal’s contribution being remitted some years ago. I do not want to
inflict a lot of figures on the Housc, and in making this protest, I prefer
to take my stand on the despatch of the Government of India. Sir, the
Government of India are aware that recently an adjournment of the Assam
Council was carried by the startling majority of 87 votes to 1 as a protest
against the unfair treatment proposed in the matter of remission of the
provincial contribution of Assam as compared with Bengal. That motion
for adjournment was accepted by the Honourable Sir William Reid on
behalf of the Assam Government. Naturally, Assam can raise no objection
to the remissions proposed in section (a) of the Resolution put forward to-day
for the four provinces, namely, Madras, the United Provinces, Punjab and
Burma, according to the statutory Devolution Rules. But Assam considers
that it must record its protest against the preferential treatment granted
to Bengal although it accepts with thanks the partial remission of its
contributions now offered by the Honourable the Finance Member. (4
Voice: ‘* That has nothing to do with the Devolution Rules.””) I do not
think that T can conclude this speech in a better way than by repeating
some of the words used by Sir William Reid, the Finance Member of the
Government of Assam, in his speech when he accepted recently the motion
for the adjournment of the Assam Provincial Council. This is what he
said then:

*“We do not envy Bengal har good fortune but we do claim equal treatment. If
onr meighbours receive remission wholly or in part then that same measure of remission
must be ours.”
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Sir Ohimanlal Setalvad (Bombay: Nominated Non-Official): If I
venture to occupy the House for a little time on a Baturday afternoon at
the fag end of a heavy session, my excuse is the importance of the subject
to the province from which I come. But, Sir, before I address myself
to the subject before the House, I may be permitted to congratulate m
Honoursble friend, Mr. Neogy, on finding himself, after having done all
that lay in his power by recording his vote for the reduction of the salt
duty to one rupee, in the singularly fortunate position of securing this
bounty for Bengal out of the surplus which he did his best to destroy.
(Hear, hear.)

In dealing 'with the subject now <before the House, I propose to take
a few moments in recalling the manner in which the Meston Award was
arrived nt and the effect which it had on the various provinces. If in
doing so, T have to make comparisons between the finuncial position of the
various provinces under the settlement, let me assure my Honourable
friends that 1 propose to do so in no carping spirit at all. T am not going
to grudge them the relief that they ure getting under this Resolution. But
it is absolutely necessary for me, Sir, to point out how the Meston Award
hag from its very inception been unjust particularly t6 Bombay and Bengal.
(Voices: ** To all.”’) T am very glad to hear the general chorus of dis-
approval ns regards the Meston Settlement, and 1 do hope that the Govern-
ment of India will be moved now by this unanimous protest against the
Meston Award to take immedinte steps to have it reconsidered. Now, to
recall the position before the Meston Committee, the idea was this that
with the inauguration of the reforms in 1921 there should be a correspond-
ing rendjustment of the financial relations betwcen the Government of
Indin and the various provinces with a view to do away as far as possible
with the divided heads of revenue that obtained before and to allocate to
the provinces their own scparate revenues so that they may work out
their own progressive develspment. In order to secure that end, let us
sec what the Meston Committee recommended and did. They did away with
the divided heads of revenue that obtained before and allocated land revenue,
excise nnd stamps as their sources of revenue to the various provinces, and
they made income-tax and other sources of revenue purely central. The
initial mistake that was committed in lnying this down was that no regard
was paid to the varying eircumstances of the various provinces. While
this alloeation of revenue between the Central and the P’rovincial Govern-
ments wag in practice calculated to work all right so far as what one may
call the agricultural provinces were concerned, it was bound on the face
of it to work very unfairly towards what one may call the industrial pro-
vinces like Bombay and Bengal. The Meston Committee took into account
the revenues of the various provinces of the yoar 1920-21. They compared -
them with the year 1912-13 and on that comparison estimated the progres-
sive rise in the revenues in future vears. Thev estimated what they believed
would be the increase in revenues in the various provinces. They allocated
the revenues in the manner I have said, namely, giving land revenue,
excise and stamps wholly to the provinces, What was the result of this
allocation between the Central Government and the provinees? The result
was certainly, when one looks into the figures, very startling indeed. What
happened was this, Sir, that Madras got an additional revenue of 5'8 crores,
that is an increase of 86 per cent. over its normal revenue. The United
Provinces got an increase of 4 crores, an increase of 51 per cent. over its
normal revenue, Punjab got 2°9 crores with an increase of 50 per cent. in
the revenues, Burma got 2'5 crores with an increase of 41 per cent. Bengal
got only an increase of a little over a crore which works out only to 14



2768 LEGISLATIVE ASSEMBLY. [218T Mar. 1925.

[Bir Chimanlal .Setalvad. ]

per cent. increase compared with the 66 of Madras and the 51 of the United
Provinces. Poor Bombay got only an increase of 92 lakhs making an
increase of only 9 per cent. In the Central Provinces there was an increase
of 52 lakhs which works out to 15 per cent., Bihar and Orissa got 51
lakhs an increase of 16 per cent., Assam got 42 lakhs an increase of 27
per cent. So the position became this, that Bengal and Bombay, the
industrial provinces, got respectively an increase only of 14 and 9 per cent.
a8 sguinst 66 of Madras and 51 of the United Provinces and 50 of the
Punjub and 41 of Burma. That is the handicap with which Bengal and
Bombay started. Then the provincial contributions were fixed by the
Meston Committee with reference to the anticipated increases of revenue.

A Voice: ‘' Increase over what?'’) Increases over the revenue of the
atum line year 1920-21.

Diwan Bahadur T. Rangachariar: The Government of India took the
rest.

Sir Chimanlal Setalvad: I will come to that if Mr. Rangachariar will
wait. Having given Madras an additional revenue of 5°8 crores they fixed
86 us her contribution. Having given 4 crores to the United Provinces
they fixed 24 as the contribution. Punjab being given 2'9 the contribu-
tion wus fixed at 1'75. Bengal having got only a crore, her contribution
was fixed at 68 lakhs. Bombay having got 92 lakhs only, her contribu-
tion was fixed at 56 lukhs. The House will see that though no doubt
the contribution of Madras looks big in figures, 8'5 crores, it must be
remembered that they were asked to surrender 8'5 crores out of 5'8 crores
that they got. BSimilarly, the United Provinces were asked to surrender
2'4 crores out of 4 crores that they got; while Bombay was asked to
surrender 56 lakhs out of only 92 Jakhs that Bombay got and Bengal was
asked to surrender 63 lakhs out of one crere that Bengal got. These
figures, Sir, muke it abundantly cledr that the increases of revenue that
fell to the various provinces were not based on the financial needs of
each province at all. They were fixed haphazard as the result of laying
down one principle of treatment for all the provinces whose circumstances

were very different, and the Meston Committee itself recognized this fact.
This is what they say:

‘It is of importance to realise the nature of this transaction. In the first place
it implies no judgment on the merits of previous financial settlements with any
province. The increase in revenues comes to the provinces as a windfall, or as a
bye-product of a constitutional change. It is not due, as financial settlements have been
in the past, to consideration of the financial needs of individual provinces. It cannot
properly bhe quoted as an admission of financial inequalities or as an act of tardy
- justice to the provinces that gain by it. Clearly it has come about from political and

not primarily from financial motives. It originates in the desire to secure a greater
measure of devolution in the provinces, and in the endeavour to draw for this purpose
a defensible line of financial partition between Local Governments and the Govern-
ment of Indin. While we consider that a windfnll of this nature affords a suitable
basis for initial contributions by the provinces, it is not surprising to find that its
application requires some modifications in view of individual circumstances.”

That shows, Sir, how unequally the various provinces were treated in
the result. But very soon afterwards, very naturally, all that was for-
gotten and the cry was, ‘“Oh, here poor Madras is made to contribute 3'5
crorer u yenr, and the United Provinces 2°4 crores, while Bombay con-
tributes only 56 lakhs and Bengal contritutes only 63 lakhs.” (Diwan
Bahadur T. Rangachariar: ‘ Bombay oughf to have contributed about
150 lakhs.’) T do not see why? Tt is forgoften that the increase given
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to Bombay was only 92 lakhs and to Bengal only one crore; whercas
the increase that Madras got was 5°8 crores and the United Provinces 4
crores. As I said, Bir, I am not grudging Madras the increase of 5'8
crores. By all means let them have all of it if it is necessary for the
purposes of the expansion of their nation-building departments. But what
1 am pointing out is that when all this time the ery has been raised that
Madras, the United Provinees and the Punjub are made to contribute
heavy sums to the Central Government, it must be remembered in that
connection that what they were asked to surrender was only a part of the
very large incresse of revenue which they got under the Meston Settle-
ment, while Bombay and Bengal comparatively got very little. Further,
Sir, as I have pointed out alrendy, this nllocation of revenue was made
on & certain assumed increase of the normal revenue in future vears.
Now that assumed increase, as it was assumed by the Meston Committee,
has never materialised 8o far as Bombay is concerned, and I believe

the same is the state in Bengal, while it has very largely materialised
with regard to the other provinces,

With regard to Bombay, Sir, the assumed annual increase under the
three heads of revenue transferred to that province were as follows: They
unticipated an annual increasc of 124 per cent. in excise, 15 per cent. in
general stamps, and 4 per cent. in land revenue. Now every one of
these anticipations has been falsified. 1f you look into the actual figures,
we have recovered much less than these anticipations of the Meston
Committee. (Diwan Bahadur T. Rangachariar: ‘' Did you try to expand
it?"’) We have done everything we could—I am coming to that in a
minute—we have done everything to tax ourselves, we have
done cverything to retrench. Now, as I have said, with regard
to land revenue they anticipated an average increase of four
per cent. every year. On the contrary, that anticipation hus
nover been fulfilled. With regard to excise, it has never been fulfilled
to the extent estimated by the Meston Committee; while with regard io
stamnps, it has never been fulfilled at all: and the net result is that while
the Mceston Committee estimated that during the period of four years aftér
their scttlement there would be an increase of 284 lakhs in the sources
of revenucs allotted, as a matter of fact there has been a decrease on the
contrary of 60} lakhs. That shows, Sir, that the basis on which the
settloment. was made as regards the anticipated revenues from the sources
ashlotted to the provinces has never materialized so far as regards Bombay
and I believe also as regards Bengal

Diwan Bahadur T. Rangachariar: How did the deterioration take place?
Was there a famine, and so forth?

Sir Chimanlal Betalvad: Therc is no question of deterioration at all.
The Honourable Mr. Rangachariar will remember that the datum line was
wrongly taken. They took us the datum line the exceptional year 1020-21
as compared with the vear 1912-18 and arrived at the anticipated average
increase, and these anticipations were entirely fallacious. They blundered
in taking sn sbnormal year for their datum line, On that wrong datum
line, they calculated the nverage increase of revenue in future years which
‘was never possible to materialize and which in fact did never materialize.
1t is no fault of Bombay that the revenue did not go up to the expectaticns
of the Meston Committce. The fact is that those expectations were
entirely miscalculated. The expectations were not justified by the real
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situation. That, Sir, was the position in Bombay at the time this settle-
ment was made. With regard to income-tax which became a wholly
central source of revenue, the following figures shew what the major
provinces were paying in 1920-21:

Madras was paying 87 lakhs of rupees,
Bombay was paying 245 laukhs of rupecs,
Bengal was paying 177 lakhs of rupees.

So these two last provinces were contributing much more than any other
province to the central revenues. And the uctual figures, Sir, come out
even better than the anticipations of the Meston Committee. While the
Meston Committee estimated an inerease of 124 crores in imcome-tax in
five years in Bombay the actual figures of income-tax are 82-14 crores, so
that in two ways their anticipations were falsiied. While they estimated
an increase of the central revenues so far us Bombay was concerned at
12} crores, Bombay has given much more than that,—382'14 crores.
On the other hand, as regards the revenucs assigned to Bombay, while
they anticipated a certain progressive incresse, that incrcase huas never
materialized at all. And Bombay and Bengal lost all their share in the
progressive revenue of income-tax which they had before the settlement.
Devolution Rule 15 which wuas designed to do something for Bombay
and Bengal has cntirely failed in its object. The position, Sir, to-day is
this: that so far as the contributions of the various provinces to central
revenues are concerned, if you work out the total contributions to central
revenues by the various provinees, you arrive at the following very remark-

able figures:

Bombay pays to central revenuee Iis. 4 per head of its population,
Bengal pays to central revenues Re. § per head of its population,

Madras pays the magnificent figure of Re. § per head of its population.
L ]
and that is the province which got the largest windfall and now gets the
largest remission of the provincial contribution. Bombay, which con-
tributes Rs. 4 a head of its population to the central revenues is treated in
the manner 1 have indicated.

Then, Sir, taking another test, as regards provincial taxes, Bombay has
taxed itself much more than any other province with whiech it ean be
compared. (An Honourable Member: ‘‘No.”’) Provinecial taxation per head

of the population in 1922-28 was as follows:

Madras 32
Bengal 19
Burma - * b
Bombay - 6'1

Bombay is the highest among all the provinces as regards provincial
taxation.

Diwan Bahadur T. Rangachariar: Does it include local and municipal
taxation?
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Sir Ohimanlal Setalvad: No. The provincial taxation figures that 1
have given comprise land revenue, eoxcise, stamps, irrigation, scheduled
taxes and the surplus of income-tax granted to the Provincial Govern-
ment. That is all. The figures for Bombay work out to 6'1l, as against
8'2 of Madras, 2'5 of the Punjab and 1'9 Bengal. I submit, Sir, that these
figures show that Bombay hus helped itself the best. I have already shown,
Sir, that we have retrenched in every direction. The new Legislative
Council strongly took the matter in hand and enforced an immediate
cut of 60 lakhs of rupees at their budget meecting in 1922. We levied
additional tuxation in various ways and we tried to help ourselves. The
adage is: ““Heaven helps those who help themselves’’. We hope the
Government of India will help us in the manner that Providence is
expected to help those who help themselves. We appealed to the Gov-
ermucnt of India time after time. The Bombay Government and the
people of Bombay have cobntinuously appealed, but the Government of
India have till now turned a deaf car to our requests in the matter.

Then, Sir, it 1nust be remembered that Bombay is shouldering a very
heavy expenditure of administration. It must be remembered, Sir,
this connection that Bombay hus a very long coust line and the Bombay
Presidency includes two big ports, Bombay and Karachi, and the health
and sanitation of those two ports, Bombay and Karachi, is not merely a
provincial concern; it is a matter really of imperial concern, & concern of
the whole country, while the expenditure on the sanitation and improve-
ment of the condition of the people of those two cities is now undertaken
entircly out of provinecial revenucs. We, in Bombay, Sir, have undertaken
vast schemes of development and improvement, both in the city and
outside. (Diwan Bahadur T. Rangachariar: ‘‘ Extravagant'’) My
Honourable friend says ‘‘extravagant’’. Little he knows about it. We
have undertauken not extravagant, as my learned friend styles it, schemes.
of improvement in the Bombay city. The schemes that arce undertaken
in Bombay city are schemes thut arc financially sound and which will
ultimately pay. 'They are not in the least extravagant. They gre
schemer that are absolutcly necessary for the expansion of the city and
for the health of its population. We have undertaken large responsibilities,
Sir, not only in the city of Bombay, but in the province in various other
purts. For instance, we have undertaken the Sukkur Barrage scheme in
Bind. a scheme which will transform that provinee into a very fertila
province indeed. (Mr. Devaki Prasad Sinha: *° Very doubtful.’’) Mr.
Devaki Prasad Sinha’s business here is to doubt everything, but I can
assure him that those who have been charged with the scheme, those who
considered the scheme, have undertaken it after very very anxious inquiry.
I am sure that Mr. Sinha does not know that the scheme was under con-
sideration and examination for a period of more than 80 years. It has been
examined both by the Government of Bombay, the Government of India
and the Becretary of State, by successive Committees and financiers
appointed by those authorities and ultimately sanctioned by the Secretary
of State. There is no question of doubt there at all. We in Bombay

‘. feel as assured' as anvthing that that scheme is bound to

""" succeed, but what is important to remember, Bir, is this. What

will be the result of that scheme when it succeeds as it is bound to
succeed? Not only will it bring prosperity to Bind and other parts of the
Bombay Presidency but it will increase—and I ask the Honourable the
Finance Member to note this point—by crores the central revenues in the
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form of customs and railway revenues. When Sind becomes a fertile pro-
vince, when millions and mullions of acres will be brought under cultivation
and a provincial water supply sceured, the central revenues will profit by
erores and crores and surely a province that has undertsken the respon-
sibility of financing a scheme of that character desircs to be well treated.

The Honourable 8ir Basil Blackett: Where do they borrow to get
money ?

Diwan Bahadur M. Ramachandra Rao: I'rom the Central Govermnent.

Sir Ohimanlal Setalvad: We arc grateful to the Government of India
for having lent their credit to us for borrowing the capital necessary for
the scheme. But we are paying everything with regard to that loan.
We are paying the intercst, we are paying the sinking fund, we sare paying
weverything and we are going to repay’ the whole loan out of provincial
revenues. I quite agree that the Government of India have no doubt
assisted us by lending us their credit. But that is all. I do not deny that
this is a considerable help but we are paying every pie in the way of
interest and sinking fund on that loan that we require both for the develop-
ment purpose in Bombay and for financing the Suklkur Barrage scheme.
My point is that a province that has undertaken such large commitments
and which realises its responsibilities fully to the inhabitants of that pro-
vince both as regards education, sanitation and developments of the
.oharacter mentioned requires to be treated in a more generous manner than
it has been treated till now by the Government of India with regard to
‘the Meston Seitlement.

Mr. President: I would ask the Honourable Member to bring his re-
marks to a close.

Sir Ohimanlal Setalvad: I am very nearly finished. We are no doubt
thankful to the Government of India for the little doles that are promised
to us in the amendment now proposed by the Honourable Sir Basil
Blackett. But, while we thankfully acecept that, 1 must point out, Sir,
that no wiping out of the provincial contributions is going to solve the
-question so far as Bombay and Bengal are concerned. The only right
way and the only stable way to effect a permanent remedy is to have the
whole question investigated, as T have suggested in my amendment, by
an independent committee. As I have said in my amendment, it must be
an independent committee hecause you have now two partics to this
question—the Government of India and the various Provincial Govern-
ments who are dissatisfied with the Meston Award, which has broken down
from its inception as appears from the fact that relief had to be given to
Bengal. My amendment will have to require a little modification in view
of the new amendment introduced by Sir Basil Blackett. My clause will
now become (d) and where 1 say at the end “ contemplated in (b) ' it will
now be ‘‘ contemplated in (b) and (¢) . What 1T submit, Sir, is this that
-spasmodic and temporary acti-n as is contemplated in clauses (b) and (¢)
will never meet the situation. The cnly wav, 1 suggest, is to graple with
thé question fully and to appoint as early as possible an independent com.-
Inittee to investigate the whole question of the financial relations between
the Central Government and the various Provinces and to adjust and put
the same on some satisfactory basis.
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Several Honourable Members: I move that the question be now put.

Mr. President: Amendment moved:

‘ That after clause (d) the following be added :

‘ (¢) That this Assembly further recommends that immediate steps should be
taken to resurvey the whole question of the financial relations between the
Government of India and the various Provinces by an independent authority
with 4 view to avoid in the future the necessity of action by way of
temporary relief of the character contemplated in (b) and (c)’.”

Mr. W. ¥. Hudson (Bombay: Nominated Official): Sir, I wish to
support as bricfly as I can the amendment proposed by my friend Sir
Chimanlal Setalvad. I remember, Sir, that the first time I ever had the
honour of addressing the Assembly, the subject was the provincial contri-
butions, and it is a curious and, as it seems to me, rather a pathetic
circumstance that my swan-song in this House, after such a considerable
interval, should be on the same subject. Yet I feel that I must make one
lagt attempt to impress upon the Honourable the Finance Member and
‘the Government of India what the position in Bombay is as a result of the
four years’ working of the Meston Settlement and what is the unanimous
view of the Government and the pcople of Bombay in this matter. The
other day, in answer to a question put by my Honourable friend Mr. Patel,
the Honourable the Finunce Member stated that he believed the Bombay
Government had on one or two cccasions pressed for the re-opening of the
Meston Award. Of course that was only an answer given from memory to
a supplementary question, but I would like to remind him that the answer
was certainly a remarkable understatement of the facts. Sir, in season
and out of season, on the floor of this House and in another place, in
endless formal representations to the Government of India and in informal
conferences, the Government of Bombay have never ceased since 1922 to
urge on the Government of India the nccessity for a complete revision of
the Meston Settlement. They were first in the field and for some time
they ploughed a lonely furrow. Before the Financial Conference of April
1922 they had pressed for a complete revision. At the Conference they
continued to press, but, as has already been stated this afternoon, they
received no support cxcept from the representatives of Bengal. The other
provinces evinced strong disapproval of the proposal to revise the Financial
Settlement. Even the Bengal Government were rather half-hearted at
the time, and so naturally the Government of India and the Secretary of
State followed the line of least resistance, and the Meston Settlement is
still with us. We made another attempt in the Assemblvy in September,
1922. We put up an amendment to a Resolution to the effect:

‘“ That the provincial contributions as fixed at present under the Devolution Rules
having been found unworkable in the case of many provinces, immediate steps be taken
to re-examine through a Royal Commission or any other impartial agency the financial

relations between the Central and Provincial Governments as now laid down in the
Devolution Rules.’

On that occasion, Sir, though the case for re-examination was most convine-
ingly put by representatives of Bombay, who now, alas, are no longer with
us, no one went into the lobby with us except the representatives of Bengal,
and I think one Honourable Member from Assam. The Government of
India naturally thought this was quite good enough and more or less went
on their way rejoicing. Well, 8ir, nearly three years have passed since
that golden opportunity was missed, and I am glad to observe that what
Bombay thought in 1922 most of India thinks to-day. The Muddiman
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Report shows clearly that Mudras, which, under the guidance of my friends
_Mr. Moir and Diwan Bahadur Rangachariar, voted aguinst our proposal
in 1922, is now singing quite a different tune much more closely in harnony
with ours. It is of course true that the various Local Governments object
to this settlement on different grounds, but surely this is no good reason
for maintaining it. At any rate the Refurms Inquiry Committee seem
to be convinced of the general discontent. The minority say on page 144
that practically every Government has entered a protest against the injustice
of the Meston Award, and the majority think that the Settlement should
be revised as soon as & favcurable opportunity occurs. And that is the
voint. I do not know exactly what is meant by a ‘‘favourable opportunity’’,
but T desire on behalf of the Government of Bombay to urge that the
country simply cannot afford to wait any longer for the settlement of this
all-important question, snd that a Roval Commission or some other inde-
pendent and impartial and expert body should be appointed with the least
possible delay to go over the whole ground again in the light of the ex-
perience of the last four years. After all, at least u year must elapse
before they can report. We do not want any more ‘' lightning calcula-
tions "' such as were made by that Committee. We want a full investi-
gation and a considered repcrt, and this must tske time, so the sooner
they start the better. It is perhaps forgotten that the authors of the
Montagu-Chelmsford Report themselves suggested that six years would be
a suitable period after which a revision might appropriately be made of
the financial arrangements. And even if a Royal Commission came out
next cold weather the six vears would be certainly completed before any
new scheme could be brought into effect. Tn Bombay at any rate the
greatest obstacle to the success of the Reforms has been the financial system
which is the outcome of the Meston Award, and if we are ever to progress
politically and economically, some new and more elastic system must be
discovered.

Last year, if you remember, in the general discussion my predecessor,
Mr R. D. Bell, made a very powerful statement of the Bombay case
against the Meston Award and I do not want to trouble the House with the
details again. A still more powerful representation has just been made by
the Bombay Legislative Council, and I venture to commend a perusal of
that document to all fair-minded men in the House. I1f Honourable
Members will promise to read it, I will spare them the figures now. But
I do desire to emphasise once again the fact that, not only was the settle-
ment utterly inequitable to the industrial provinces in its basis, but that
time has proved its nnficipations to be entirely wrong. T.ord Meston’s
Committee were not only lightning calculators; they were also remarkably
bad guessers, and their worst guess was about Bombay. Here again I
will not worry the House with the details, but a salient faet stands out.
The Bombay revenues for the period of the last four years haye been over
9 crores less than the Meston Committee anticipated. This vear, therefore,
you will not be surprised to hear that the Bombay Government is budget-
ting for a deficit of over 40 lakhs. Can the House wonder that in
these circumstances Bombay feels that it cannot afford to wait for a
‘“ favourable opportunity,”’ and that in a matter of this sort there is no
time like the present? In one of his hudget specches last year, the Honour-
able the Finance Member said that he ‘‘recognised as strongly as any one
_else that the Settlement had placed a province such as Bombay or a province
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such as Bengal in rather a peculiar difficulty, in so far as it gives them
no elasticity.”’ But, he added that it was impossible in his judgment to
contemplate the reopening of the award, and these are the important words,
“ until you have at any rate made s beginning with the reduction of the
provincial contributions '*.  Well, Sir, that condition is being satisfied this
year, and a very useful beginning is being made if this Resolution is passed
to-day. And therefore 1 do beg the Government of India to get beyond
the stage of ‘‘ contemplation ’ and take the necessary steps with the
least possible delay.

Bir, if any further proof were needed of the complete failure of the settle-
ment, surely the motion on the paper is sufficient. In his speech at the
close of the budget discussion on March the 4th, the Honourahle the Finance
Member pointed out quite fairly that he was not responsible for the
Devolution Rules or for the way they operate. We give him that straight-
away, and we feel no doubt that if he had had the drafting of Devolutioa
Rules 17 and 18 they would probably have been more intelligible and possibly
more equitable in their effect. But, Sir, who is responsible for the very im-
portant and significant deviation from the Devolution Rules which is pto.
posed in paragraph (b) of this Resolution? Is it the Finance Member or the
Government of India? No, 8ir, I think there can be no doubt that the
real responsibility lies in the inexorable facts of the case; and the facts
of the case stated quite simply are that the Bengal Government literally
cannot carry on under the Meston Award and the Settlement ha« admittedly
broken down. This Resolution appears to me to put the final nail in its
coffin. Sir, I am not here to oppose the special treatment of Bengal. On
the contrary we in Bombay are really to support it. But we desire to
point out that this remission of nearly two crores in the next three years,
coming on top of a remission of nearly two crores in the last three years,
does destroy any supposed inviolability of the Devolution Rules; and we
also desire to point out on this occasion that in our opinion at any rate
Bombay has just as good a claim as Bengal to complete exemption from
the operation of the rules. T am not going to give the Honse masses of

" figures—but there are four important facts in this connection. Firstly,
Bombay contributes more per hend to the Central exchequer than any pro-
vince in India, and several times as much as most other provinces.
Secondly, as regards provincial taxation, Bombay taxes itnelf per head,
ag Bir Chimanlal Setalvad said, more heavily than any province in India.
Thirdly, Bombay has to maintain a famine fund greater ‘han any other
Province in India; and fourthly, in spite of our most strenuous efforts to
retrench our expenditure, in spite of the additional taxation put on in the
last few years, which our people could ill afford to pay, we ere faced this
year with n deficit of nearly half a crore. In his first budget speech, the
Honourable Finance Member said:

“ For my part the strongest appeal that the Provincial Governments can make in
the matter of provincial contributions is to show themselves worthy of assistance from
the Central Government by strenuous and successful endeavours to make both ends
meet for themselves." .

Sir, that was sound dcetrine, to which we subseribe, and T maintain that
in Bombay we have so far as in us lay fulfilled his conditions. The
Legislative Council has kept a most eareful and jealous eye over all expen-
diture. As has been said, in 1922 they demanded a cut of 680 lakhs, a
cut which was carried into effect and which as a district officer I know
seriously impaired the efficiency of our administration in very vital matters.
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Our Retrenchment Committee’'s recommendations effected an annual

saving of 83 lakhs. The Council pussed a permanent tax on entertainments
—a most unpopular tax—and temporary Bills to enhance the court fees
and the stamp duties. We have done we could and we are now tired of
waiting. We can make no progress cither politically or economically under
the present system; and we ask now, as we have been asking for the

last four years, for something better. We are of course duly grateful to
the Honourable Finance Member for the present of 22 lakhs that is offered

us to-day and we say, ‘‘ For this relief, much thanks.”” Rut I am sure
he will forgive us if we add that even the most welcome and appetising
crumbs that fall unexpectedly from the rich man's table are not a very

satisfactory form of diet. What we ask is that we should be allowed some

rcasonable share in the proceeds of our own wealth, some part in the State’s

taxation of our industries. We cannot run a progressive province like

Bombay on anything so inelastic as land revenue, so moribund as excise,

and so trifling as stamps and we feel confident that, before an impartial

and expert tribunal, we shall be able to establish our claim to something
more in accordance with the insistent needs of the Presidency. If we fail,

we fail. But for Heaven's sake, give us a chance, as soon as possible, of

proving our case.

Several Honourable Members: I move that the question be now put.

Mr. Devaki Prasad 8inha (Chota Nagpur Division: Non-Muhammadan):
8ir, I know that the different provinces of India in their jubilation on having
received this tainted money are perhaps not in a mood to listen to any
wholesale ¢ondemnation of the Resolution of my Honourable friend the
Finance Member. But, Sir, I feel that I shull be failing in my duty to my
province and to my constituency if I do not enter a protest against the whole
scheme underlying the Resolution of the Honourable the Finance Member.

Bir, the question of provincial contributions is a big hoax clothed in a
garb of patriotism. The Honourable the Finance Member every year
presents it before the House and puts the Members in a dilemma. On one
gide of the see-saw he places provincial contributions, and on the other
side he places indirect taxes that fall upon the poor population of this
country. If you pull down one side of the sce-saw, the other is sure to rise.
Well, Sir, that is the scheme with which he has sought to baffle the wit
of Members of this House time and again. In his enthusiasm for the cause
of provincial contribution, he very often appeals to provincial jealousies and
tries to show ihat if we remit provincial taxation, we shall be giving to the
neople of the provinces much more benefit than if we were to remit indirect
sixes wh'eh fall upon the poor -cople of this country.

Before 1 attempted to take part in this debate, an Honourable Member
asked me, how do I come in; Bihar does not pay anything? My answer
to that is that this remission of provincial contribution or the doles that are
promised to the other four provinces of India come out of the entire surplus
of the Government of India. Now, what is that surplus made of? The
surplus is made of additional revenue paid by the whole of India which
comprises people living in the province of Bihar and Orissa as well. Bir,
1 never hesitated to express my enthusiastic approval to some of the schemes
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formulated by the Honourable the Finance Member, but, 8ir, on this occa-
gion I hope he will parlon me if I cannot resist giving expression to very
strong words of conder:nution with reference to the scheme which he has
presented before this House. Sir, the first part of this Resolution, which is
. paragruph (a), to my mind seems to be an act of indiscretion. The second
paragraph is lending support to an act of piracy on the part of one province,
and the third part is the offering of bribes to four different provinces of India.
Well, Bir, it has been mentioned by several Members who huve taken part
in this debatc that Bihar and Orissa has been favouraubly treated by the
Meston Committee. 1 wunt to make it quite clear, Sir, that, when the
Meston Committee recommended that a very small contribution should be
levied on Bihar and Orissa and when the Joint Committec upset the recom-
mendautions of the Mestcn Committee and ubsolved our provinee from paying
any contribution nt all, they were not doing so as an act of charity. 1 would
draw the Honourable Members' attention to paragraph 18 of the Report of
the Meston Comnittee, which says:

* In Bihar and Orissa the Local Government is quite the poorest in India, and very
special skill will be required in developing its resources. Heavy initial expenditure
lies in front of what is s.ill a new province; and there is a wholly abnormal want of

elasticity about its revenues."

Well, Sir, although in its natural resources our province happens to be onc
of the richest provinees in India, owing to the fact that it is undeveloped,
the (fovernment of our province is one of the poorest, if not the poorest,
in the whole country. 8ir, the Honourable the Finance Member and most
of the Honourable Members of this House are probably aware that the two
biggest sources of taxation in our province are the land revenue and the
excise. While the land revenue has been for the past several years a steady
figure, there has been a growing increase in the excise revenue and for every
scheme of improvement we have to depend upon the growth of the excise
revenuc. It hag therefore become a common saying in our province that if
fathers want to educate their children they must drink more and more.
Sir, the fact is that the taxable capacity of the people in our provinee has
been stressed to such an cxtent by indirect taxation levied by the Govern-
ment of India that the province of Bihar and Orissa does not find it very
convenient to raise additional taxes from some other sources 1 remember,
Sir, when in the local Legislative Council T had myself accorded support to
a measure of taxation necessary for the development of education in our
province and ultimately that proposal for taxation was very unfavourably
received by the whole province. Well, Sir, T do not wish to tire the patience
of the House at this late hour but all that I can say is that in considering
the justice or the injustice of the Meston Award, I resent very strongly if
anyone says that Bihar and Orissa reccived charitable treatment at the hands
of the Meston Committee or of the Joint Committee. My contention is that
we received just what was our dve and if to-day the Honourable Sir
Chimanlal Setalvad proposes to reopen the whole question of contributions
by the provinces, I desire to assure bim on behalf of my province that we
shall resist ag stronely as anyone else any avaricious glance cast at the
fortunes of our province.

Mr. W. M. Hussanally: I move, Sir, that the question be now put.

The Honourable Sir Basil Blackett: Sir, 1 share with apparently all
Members of this House a certain sense of grievance against the Meston
Committee. The latest grievance that I just discovered this year is the
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particular one mentioned by the last speaker. If only the Meston Com-
mittee had succeeded in imposing some sort of contribution on Bihar and
Orissa, we should have had a different kind of grievance from him, but his
grievance secems to me tosbe that the Meston Committeo or that the Joint
Select Committee did not require a contribution from Bihar and Orissa. (An
Honourable Member: *“ Impose it now.’’) This is the first debate on the
subject of provincial contributions which 1 remember in which some one has
not talked about a mileh cow. Like Mr. Hudson the first debate or almost
the first in which T took part in this House referred to provineial contribu-
tions and I remember the milch cow was fairly prominent on that ocoasion.

The difficulty of course, as I understand it to-day, is that all the provinces
including Bihar and Orissa claim that they are in the position of the milch
cow. I am not sure from the ferocity of the attacks that have been made
on me to-day whether Mr. Cosgrave, being Irish, might not say that that cow
is really a bull. As I have said, I have a feeling that the safest position
for me is the position that was taken up by the man in the famous Limerick :

““ If I sit on the stile and continue to smile,
Shall T soften the heart of the cow?”

because it is very difficult to be sure that in whatever I say I shall not be
arousing enmity in one or other of the nine provinces. The difficulty of
any inter-provineial settlement is of course a very great one. The Joint
Select Committee put it shortly and succinetly :

“ The difficulty, amounting to almost an impossibility, of arriving at any solution
which is likely to be acceptable to all Local Governments.'

The Meston Award was made undoubtedly at a difficult time, and it
was made in circumstances when the value of money was rather different
from what it is to-day and when the whole outlook in regard to things like
income-tax was not comparable to what it is to-deay. I am not sure that
the biggest sufferer from that Award has not been the Government of India.
The Government of India, which was supposed to be able to balance its
Budget on the basis of the Meston Awanf. has had deficits in the year in
which it was made and in the following year and in the year after that.” In
all these years it had somehow or other, by means of additional taxation
emd by retrenchment, to make ends meet. It is not t.h_-erefore only the
milch cows that have a complaint about the amount of milk in the pail.

Mr. A. Rangaswami Iyengar: You could not have got more out of the
provinces. '

The Honourable 8ir Basil Blackett: The difficulty of re-opening the
case is of course this, that if you re-open it, there is only a certain amount
to go round. At present, that amount is distributed in certain ways with
which ncither the Government of India nor any of the Provincial iGovern-
ments are quite satisfied. If you redistribute it, you must take monmey
trom somebody and give it to somebody else. Personally I see no proba-
bility of ‘any solution of the financial relations question being at all satisfac-
torily arrived at until the happy time comes when the Government of India
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are in a position to pay away something to each of the Provincial Govern-
ments. Till that time comes any other settlement will, I think, cause just as
great difficulties as the existing' settlement,

Bir Chimamlul Betalvad has presented the ense of the Bombay Govern-
ment very strongly. 1 recognise at once the efforts that have been made
by Bombay and other provinces to make ends meet. 1 do not think
that Sir Chimanlal Setulvad himself would claim that Bombay has done
any more than the other provinces. All the provinces have been in this
position. They have hud to attempt to raise additional revenue and they
have had to go in for very severe retrenchment, and it is retrenchment
particularly in the sphere of transferred subjects which has becn one of
the big obstacles to the successful working of the reforms. The House
knows, it hns ulrendy heen quoted to-day, that the Reforms Inquiry Com-
mittee, both in the majority and in the minority reports, recommend that
the question of the Meston Settlement should be reconsidered as soon as a
favourable opportunity occurs. The Government of India have not yet
had time to examine in detail the reccommendations of the Reforms Inquiry
Committee and their provisional decision: on that particular recommendation
has not yet been arrived at. In these circumstances it is clearly impossible
for the Giovernment of India to accept the amendment which is put forward
by Sir Chimanlal Setalvad and I trust he will feel, that being so, that he
has taken full opportunity on this occasion to press the views of the Jov-
ernment of Bombay and will not desire to press his amendment but would
be willing to withdraw it seeing that it hws served its purpose. I recognise
as I have alwaye said the peculiar difficultie of Bombay and Bengal and
the difficulty arising from the absence of elnsticity in the revenues which
are left to the Provincial Jovernments generally. 1  think that is the
kernal of the complaint of Bombay and Bengal, that the revenues which
are left to them are not sufficiently elastic. 1f they delt thet they were
more elastic they might perhaps be content with the position as it stands.
The Joint Select Committee was very definitc on the question of provin-
cialisation of the taxation on income. I have already said that the Gov-
erument are prepared to look into the question of the working of one parti-
cular rule about the share of the income-tax which was added I think by
the Joint Select Committee to the proposals of the Meston Committee and
1 trust that that will come before the next meeting of the provincial Finance
Members' Conference, though naturally I am not in a position to say at
the present moment what if anything it will be possible for the Government
of India to do in that matter. But it is clear that if that rule is to work
satisfactorily the datum line from which it starts is not altogether a happy
one. Further, the Taxation Committee will, we hope, have reported beforz
the end of this year. The revision of the Meston Settlement is not within
. the. province of the Taxation Committec. It is not the sort of body to
whom such duty ecould be suitably assigned. But its report must neces-
sarily throw considerable light on some of the problems which underlis
this difficulty The problem is more than merely one of giving the pro-
vinees a little more money. It is m problem of arranging central, local and
municipal taxation with @ view to the future of India under the reforms
gcheme. The difficulty of appointing a committee, as has been suggestod,
to revise the Meston Settlement or a Royal Commission, as has been
suggested by some one, is obvious to all Members of this House. It is
not @ question which you can deal with entirely apart from the majr
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political questions of the future of the reforms. Possibly onc of the diffi-
culties of the Meston Settlement is that it was made in order to fit in
financial arrangements to a political frame-work without sufficient considera-
tion of all the financial difficulties involved. I think we should get into
equal or even greater difficulty if we were now to turn round and try to
arrive at a financial settlement without reference to some of the politienl
questions which underlie it, the big mattem of principle, such as the prob-
lem of provincial autonomy. I hope therefore that after the debate it
has had to-day the House will be willing to pass this Resolution without
any amendment.

I do not propose to enter intn tho othor questions that have been
raised during the debate to-day. The subject has been up before us now
for three weeks in one form or another, and I do not think there is anything
much to be added to what has been said on one side or another during
the course of these debates and particularly to-day in regard to the detailed
propoeals in this Resolution. I should however like to say this, that th:
Government of India do not regard this Resolution as involving in any
way a departure from the principle of the Devolution Rules. (D 'wan
Bahadir T. Rangachariar. ‘'‘ Except as regards Bengal.’’) We do not
rdmit that Bengal is in essence a departure from the Devolut'on Rules, at
any rate as we find it in the circumstances of to-day. The objective of the
CGovernment of India is at the earliest possible datc to get rid of the provin-
mal contributions, and I think that it is obvious to those who have been
listening to this debate to-day that in the interests of Indin as a whole the
earlier that moment arrives the better, not only for our internal hurmony
hut really for the progress of constitutional reform in this country.

Mr. President: The question is:
‘“ That ut the end of the Resolution the following be added as clause () :
‘ That this Assembly further recommends that immediate steps should be taken
to resurvey the whole question of the financial relations between the
Government of India and the various Provinces by an independent authority

with a view to avoid in the future the necessity of action by way of
temporary relief of the character contemplated in clauses (b) and (c)'."

‘e Assembly divided :

AYES--27.
Abdul Karim, Khwaja. Muhammad Ismail, Khan IBahadur
Abul Kasem, Maulvi. Baiyid.
Acharya, Mr. M. K. Mutalik, Sardar V. N.
Ahmad AL Khan, Mr. Neogy, Mr. K. C
Alimuzzaman Chowdhry, Mr. Pal, Mr. Bipin Chandra,
Cocke, Mr. H. (. Patel, Mr. V. J.
Crawford, Colonel J. D. Phookun, Mr. Tarun Ram.
Das, Mr. B. Pu.rshotamdns Thakurdas, Sr.
Das. Pandit Nilakantha. Rajan Bakhsh Shah, Khan Bahaday
Dutt, Mr. Amar Nath. Makhdum Byed.
Hussanally, Khan Bahadm W. M. Ranga Iyer, Mr. C. 8.
Joshi, Mr. N. M. Ray, Mr. Kumar Sankar.
Kasturbhai Lalbhai, Mr, Rhodes, Bir Cam 1.
Lindsay, Mr, Darcy. Setalvad, Sir Chimanlal.

B,"kuu Mr‘ .E‘ E!
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NOES—44.
Abdul Mamir, Khan Bahadur l

" Muhammad.

Abdul Qaiyum, Nawab Bir 8shibzadn.

Ahmed, Mr. K ‘
Aiyangar, Mr. K. Rama.

Aiyer, Sir P. 8. Sivaswamy.

Ajab Khan, Csptain. .
Akram Hussain, Prince A. M. M.
Ashworth, Mr. E, H.

Bhat, Mr. K. Sadasiva,

Bhore, Mr. J. W,

Blackett, The Honoarahle Sir Basil,

Bray, Mr. Denys.

Burdon, Mr.

Calvert, Mr. H.

Chetty, Mr. R. K. S8hanmukham,
Clow, Mr. A. G.

Cosgrave, Mr. W. A.

Fleming, Mr., E. @,

Ghose, Mr, 8. C.

Graham, Mr. L.
Hira Bingh Brar, Sardar Bahadur
Captain,

Hyder, Dr. L. K.

" Joclani, Haji 8 4 K.

Lloyd, Mr. A, H.

Marr, Mr, A.

McCallum, Mr, J. F

Milne, Mr. H. B.

Mitra, The Honourable Sir Bhupendra
Nath.

Moir, Mr. T. E. )
Muddiman, The Honourable S8ir
Alexander, )
Ramachandra Rao, Diwan Bahadur

M

Rangachariar, Diwan Bahadur T.

Rau, Mr. I’. R,

Rushbrook-Williams, Prof. L. F.

Sarda, Rai Sahib M. Harbilas.

Sastri, Diwan Bahadar C. V.
Visvanatha.

Bingh, Mr. Gaya Prasad.

Singh, Rai Bahadur B. N.

Singh, Raja Raghunundan Prasad.

Sinha, Mr. Devaki Prasaidl.

Tonkinson, Mr, H.

Venkatapatiraju, Mr. B.
. A,

Innos, The Honourahle Bir Charles. | Wilson, Mr. R

The motion was negatived.

Mr. President: The question is:

** That the Resolution, us amended,* he adopted.”
The motion was adopted,

Thé Assembly then adjourned till Eleven of the Clock on Monday, the
28rd March, 1925.

l"'dThis Asgembly recommends to the Governor Genernl in Council that he be
pleased :

(a) in pursuance of sub-rule (1) of rule 18 of the Dcvolution Rules, to determine
the sum of rupees 733 lakhs us the total tontribution to be paid io the
Governor (teneral in Council for the financial year 1925-26 by the Local
Governments mentioned in rule 17 of the said rules;

(%) to take the necessary steps to amend sub-rule (2) of rule 18 of the Devolution
Rules in such a way as to secure to the Local Government of Bengal the
remission of the contribution payable under sub-rule (1) of rule 18 of the
said rnles by that (lovernment o the Governer (General in Council in the
financinl years 1025-26, 1026-27 and 1927-28, and further to provide that
for the financial year 1928-20 the Just previous annual contribution of the
Local Government of Bengal shall lie deenred to be the remitted contriba-
tion for the year 1027.28;

(r) further to amend the Devolution Rules in such manner as to provide that out
of the som of Rs. 733 lakhs recommended to be determined by the
iovernor General in Council as the total contribution to be paid by the
Local Governments to the Governor Gencral in Council for the year 1925-26
the following remissions be made, namely :

to the Government of Bombay 22 lakhs,

to the Government of Burma 13 lakhs,

to the (iovernment of the Central I'rovinces 9 lakhs,

to the Government of Assam 6 lakhs;
and further to provide that the sum determined by the (iovernor General
in Council as the total amount of the contribution for the year 10825-26 shall
include the amounts so remitted and that for the year 1926-1027 the last
previous annual contributions of the snid Local Governments shall ba deemed
to include in each case the amounnts remitted as aforesaid;

(d) convey to the Local Governments concerned the opinion of the Legislative
Assembly that the amounts hereby released or given may be devoted mainly
for expenditure in the Transferred Departments.”
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